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[Shri Gopal Sinh G. Solanki]
me and kill me also. I gave all that
wiiting to almost all foe concerned sutho-
rities.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Okay, pleass sit down.

SHRI GOPALSINH G SOLANKI: So,
Sir, I submit to the honoutable House to
take action agamnst him.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): It is a very serious matter. The
honourable Member has said that he has
been threatened, that he would be killed
and all that. I hope therz would not be any
two opinions in this House that the pr-
vileges of an hononrable Member should

not be threateneli and degraded like this.

I hope the Government will take due note
of it The honourable Minister of Parlia-
mentary Affairs is also present here

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI SATYA PRA-
KASH-MALAVIYA): Sir, T have taken
note of it, and the Gove-nment wilt fuke
appropriate action.

SHRI S. B. CHAVAN (Maharashtra),
Are you going o make a sStatement on
this or not? It 15 a quest on of privlege
of a Member of the House. You have fo
make a statement on the floor of the House
as to what action has been taken

THE VICE-CHAIRMAN (SHRI M. A.
BABY): I hopel the Government will col-
lect the information.

SHRI 8. B CHAVAN: Appropriate
action does not necessu 1v mean that they
have to make a sta‘sment here

“THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHPRI SATYA PRA-
KASH MALAVIYA); So far ax he state-
ment 1s concerned, I cannot commit it just
now

YHRI S. B. 71~V 4N, Yru hsve to
inquire from then get the details and
thereafter make a statement,

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh) That the Government will
do
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SHRI DINESH::A. TRIVEDI (Guja-

rat). The hos. M-mrer should be given
some protectign v he & crnwhile.

THE VICE ZHAIRMAN (SHRI M. A,
bABY). Defimey  That, I thiwk the
Government & it faky care of
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Alrports
SHRI SURESH KALMADI (Maharash~

tra): Sir, I move the folloiwng Resolu-
tion:

“Having regard to the fact that—

— Several aulines have complained of
the 1nadequacy of navigational and
landing aids at Indian Airports;

— wnstrumental landing system  cate-
gory II provided at Deltu Arrport
meant for bad weather and poor
visibility conditions has  not been
made operational; and

~- modernisation plans drawn up many

' years ago for Delhi, Bombay and
other airports have not so far been
implemented;

this House urges upon Goverament to
take immediate steps to modernise Indian
airports to match the superior techmo-
logy of modern planes so as to obviate
chances of any mishaps.”

Sir, I am happy that the Cuwil Avia.
tion Minster, 1n spite of being sick, not
being well, has come here when this
important Resolution 1s being moved in
public 1nterest.

Well, usually, we discuss civil aviation
matters only  after an aircrash takes
place. The discussion 1s more  sound
than lLight, and we hardly get the time
to assess the situation of the navigational
aids and safety aids in a cool and
proper manner. Hence, through this Re-
solution, I would try to highlight the
problems facing civil aviation.

I would start off with complimenting
the Civil Aviation Minister for as soon
as he ook over he got the Al
A-320 to fly agamn A grave injusfice was
done to the aircraft itself, The nation
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lost Rs. 500 crores on a decision of the
Government which did not bother about
the economy of the country, did not
bother about what could have fetched
Rs 500 crores, what could have set
right the entire civil awation sector,
With Rs. 500 crores put into the civil
aviation network in terms  life-safety,
nav-aids, radars, today there would have
been a different Indian civil  aviation
picture  But, unfortunately, the last
Government, out of vindictive  action,
bhad grounded the aircraft. I congratu-~
late the Minister for having  airborne
the aircraft because there was no fault.
Cobwebs were all around the aircraft
He cleared the cobwebs, and he set the
aircraft to flv. I am sure, with the air-
craft now airborne, we will now see
what is required to ensure air-safety in-
cluding that for the A-320.

SHRI DINESHBHAI TRIVEDL
(Gujarat): I just want to make one
observation, 1f you permit me. Thank
you.

It is a very small portion of the fleet
of A-320 that has been airbornre. I
would like to ask the hon. Minister,
through you, Sir, if the Government
has found the aircraft to be fit—there
are losses as my friend, Mr. Kalmadi
says, atd I agree with him-—why only
a small portion of the fleet is flying
and why not the entire fleet of the air-
craft. The country is losing a lot of
money.

-4

SHRI SURESH KALMADI- The
Minister would answer this in his reply
later on. But I would Iike to say that
all the aircraft are not taking off due
to the bungle of the previous Govern-
ment. It had kept the aircraft stored in
far away places. There was absolutely
mo maintenance done. This Government
and this Ministry has to make sure that
the aircraft which are lying on the
ground Yor one year, are okay. They
have not been checked up at various
tumes, and maintenance has mot been
done So, each aircraft has to be check-
ed up, proper maintenance done and
proper pilot-training done. As the air-
craft are ready and as the pilots are
ready, _the aircraft are taking off That
is the right approach.
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Sir, modern aircraft are getting more
and more sophisticated. But, unfortuns.
tely, the matching equipment on the
ground have not been thought of. At
the same time, the number of aircraft is
mcreasing. We are opening our skies to
air-taxis. This is Visit India Year, and
we hope a lot of charters will be coming
into the country. But our entire ground-
aviation system is obsolete. Our radars
cannot differentiate between a fock of
birds and an aircraft. That is the situa~
tion today. If there is one big aircraft
coming in fo land and also  another
small aircraft is there coming in, your
radar shows only ome aircraft. ‘This is
the problem in short with the avaition
scene and with the groumd equipment
in India today.

Air traffic control also needs to be
automated. They have not taken much
steps in that direction.

About might air traffic, you know
most of the international flights are
coming to India at nightt We don't
cater to alteynate airfields in case of
emergency. We are bogged down be-
cause of equipment problem. And if the
equipments are there at the  airports,
there are no personnel fo man them.
So. Y shudder to fly at night, because on
the route from Bombay to Dethi you
hardly have one or two airfields enrouts
which are avallable for an emergency
landing Same is the case throughout
the country. I have seen ten to fifteen
years back we had more airfields which
operated with the night-landing system
in case of emergency than what we
have today This is indeed a very very
grave situation. When an  emergency
occurs, it does not give any notice. It
will occur and there could be a crash
any time, Therefore, We  must pay
attention to  various airfields which
should provide emergency night-landing
facility.

The traffic volume is growing. Today
we have 90 airports in the country, both
national and international airports. Delhi
and Bombay are currently having the
maximum traffic. They have in Delht
about fifty movements an hour and as
days go by, you might have ene landing
per minute. So, this is the problem.
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I may say that today air travel can
no longer be considered a  luxury.
Today it is not confined to the rich.
Even if you want to send a parcel of
ten kg, it is cheaper to send it by air
from Bombay to Delli than if you are
sending it by train or by bus. It reaches
faster. [Even Awbus-300  takes more
passengers from Delhi to Madras mm a
year than the Tamil Nadu Express. So,
it is not a luxury. It is now being used
more and more by the middle class tra-
velling public.

We had, as I mentioned in my Reso-
lution, the modermsation plans for Delhi
and Bombay amrports. I think the cost
was aboyt Rs. 240 crores. That included
automation of the air traffic control and
integrated commumications system, radar
coverage at least to a secondary radar
level, an awrport radar for surveillance,
nav-aids, the ILS, the VOR, the DME
and the termmnal VOR etc It may be
costly, but even 1f they prevent one
accident, 1t is still worth having All
these were part of the modernisation
plan for Bombay .and Delhi. But un-
fortunately, .implementation has been
tardy and lethargic. In Delhi, we have
the Cat-2 planmng system. It was in-
stalled at the Delhi Airport sometime
1t cannot be
used as a Category 2. It is used by the
Indian pilots as Category-l. Category-2
1s that you can come upto 400 metres
in poor visibfiity and cloud bas¢ of 30
metres  So, even 1f the Delhi airport is

.in the fog, if you have Cat 2 system,

you can- still land your aiwrcraft. But
today -we see if there is fog at the
Detn  Asrport, you cannot land the
awrcraft there You wilt be diverted here
and there in spite of the fact that you

~ ‘have got Cat 2 system, So, I would

hke to know from the  Government
whether the Cat 2 js functioning all
right at the Delhi  Amport. If it is
functioning all right, then wbhy are the
pilots not landing the aircraft  during
foggy weather? Is there something wrong
with the pilots® training? I understand
the interpational carriers are using the
Cat 2, but the Indian pilots are not

‘usigg it Is it a fact? Also, I believe the

pulots should huve twe beams. Today
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it 15 a single beam. If 1t is 1n a ghde
stroke, the ghde stroke 1s not function-
ing properly at the teriain which 1s there
at the Palam Aswrport It is a two-phased
localisation which is requred I mean it
1s a question of safety at the Deltu air-
port which 1s of vital mmportance. May
1 know from the Mmister whether the
category-2 system is functiomng in the
manner in which it is designed? If it 18
not functioning, why it is not function-
mng? It 1s just ke paying money for
the Contessa car and getting the worthi
of a scooter. That is how it is function-
mg today. Some of the advanced countries
have got category 3 system. Actually
Delli airport was meant to have cate-
gory-3 and Bombay category-2 system.
‘Under category-3 vou can land the air-
craft almost under fog conditions. "So
actually Delh: should have  category-3
system Anyway forget about category-3
system. What about category-2  system
which vou have got? That 1is good
enough for our purpose Let us maintain
it I we buy equipment we thave to
really think 50 years ahead. Just think-
ing for one or two years is not enough.
The whole arcraft industry is going
fast ahead We have to keep pace with
those developments, The spuersoni¢ air-
craft are there in the near future. What-
ever decistons you take must be taken
on long term plan You are aware that
at least Delhi airport can take a lot
more - of expansion. But unfortunately in
the State from which I come, Maha-
rashtra, Bombay airport is so congested
that an alternative airport is the need
of the hour, Efforts must be made by
the International Airports Authority of
India to find out g location for a second
airport for Bombay I would urge upon
the Minister to speed up this project. I
am sure the Maharashtra Government
will not lag behind in cooperating with
you. Sir, the need all over the country
15 to consolidate. We must utilise our

scarce resources On the airfields where\
we have already traffic, we should noth.
fritter away our resources. We had a
young man, a young genius called Mr.
Harsh Vardhan. His aim was to fly the
. mircraft in. every district of the country.
He wanted to create 242. air-fields with
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just a 14 aircraft flest. He wanted to
create the fastest growing auline in the
world. That was the claim of Mr. Harsh
Vardhan. I am surprised how the Civil
Aviatton Mimstry played up to tum and
they worked for small, small wayside
towns. They created infrastructure which
is lying waste. There is only one air-
craft going there in a month and hardly
two passengers are travelling in that
aircraft but yet that was created. If it
19 faster to travel from A to B m
a bus, why in a bullock cart? Because
people did not rely on Vayudoot. Merci-
fully Mr. Harsh Vardhan has been re-
moved from Vayudoot Airlines He has
created mess in Vayudoot. He has not
shown his balance-sheet  ([nterruptions)

Now, I come to the safety require-
ments at various air-fields I would like

to come to the Ahmedabad ar-crash
That was a matter of grave concern
The aircraft was coming n on HES

landing But unfortunately that day the
ILS was only partially working and the
court of inquiry has brought out various
matters Of course, one would tend to
blame the National Airports Authority.
How can you blame them? How many
notes the National Airports  Authonty
have to put up before the Government
for more financial aid? Has the financial
aid been given to them? Why cannot
we get an Is? The finances must be
found ‘Wherecver Boeings are landing
we must have an ILS system and there
must be an operating TLS system That is
very, very mmportant I hope after the
Ahmedabad air-crash  we should
learn a lesson On the same day we
had an air-crash at Guwahati  airport
also There also the ILS system  has
failed and the amrcraft went haywire It
went away from the ghde mark Are
we going to have proper ILS system 1n
the country? If you aren’t are we going
to maintain the present ILS system? If
we do not do this, then, we are in for
a lot of trouble when a multitude of
~aircraft are coming at our airport You
are aware that there was a pilot agita-
tion at that time The pilots decided to
overfly the airfields which did not have
the minimum safety standards or the
safety equipment and they  overflew
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And ‘finally a plan was drawn up for
spending Rs. 400 crores for improve-
ment of these airfields. And when the
plan was drawn up, the pilots associa-
tion, ICPA, had agreed to land here.
And the Rs. 400 crore plan included
Precision Poppy, Approach Light, Obst-
ruction Light, DNE, ILS 29 sets, 11
sets, 7 sets Airport Surveillance Radar 7
sets, Air-Route Surveillance Radar 6
sets, etc, all very important. But 1
would hke to say that it has been two
years since then What has been achi-
eved? A commitment was given to the
country that they would do it within six
months Two years have since passed
'What has happemed? Nothing has  hap-
pened. Just 10 per cent of the promised
things have happened. That 1s because
the then Government the V P. Singh
Government, was more busy mm ground-
ing the Airbuses, taking them off and
regrounding them They were busy in
all other matters but matters of flight
safety, It 1s very unfortunate There is
another reason for the Bombay-Dellu
Airports Modernisation Plan  and this
Rs 400 crore plan not taking off There
1s infighting between the National Aur-
ports Authonty and the Department of
Electromics If any equipment has to be
imported today, it has to be imported
only after the recommendations of the
DOE and theremn lies the problem The
NAA wants all the equipment from
abroad to keep with the latest techno-
logy But the DOE wants them to try
out indigenous stuff Now the airports
have tried indigenous stuff The HAL has
falled Many of the orgamsations have
failed so fer If they can come up
with anything really worth it, we can
understand. But is very important
that they should be proven stuff. We
cannot experiment| I think now the
NAA and the DOE have reached some
form of agreement by which they
would import equipment and that will
be the licensed production 1n a year
which is a good idea. But again, the
DOE is not agreeing to a number of
CKD packs which should come into
the country So, I think this is the time
when the Govessment must give clear
directions. Otlsewise we will be
bogged down by the delay The value
of the delay which is caused will be
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more than the amount involved in the
dispute  There 18 need for a firm
political line on ¢his  The Ministry
must give a direction as to what
should be. done. Unfortunately, T
must .say, last year the V P Singh
Government did not have any time to
look into these major areas when
you buy, whether s indigenous or
imported, you must take proven sys-
tems That way, patriotism won't do
It has to be proven It should be a
design of today and tomorrow It can-
not be expermmental If you buy
something new, 1t must have been de-
signed for tomorrow and there must
be commonality of equipment That
1s very mmportant. You cannot have
too many types of equipment When
you don’t have tramed personnel,
when you don’t have enough space,
there must be commonahty of equip-
ment When you buy mmported eq-
wipment, please make sure of this I
know of so many cases There are so
many radars which you have impor-
ted There are only five or six radars
which are there all over the world
You won’t get spares if a model 1s
no more Buy a system which 1s there
in 100 areas already You can always
get spares There are enough com-
panies which keep coming to you and
upgrading their technologies on the
existing systems Buy from reputed
companies Don’t go by this tender
system This tender system does the
maximum damage When you go in
for tender, vou get the worst equip-
ment and withm four or five years 1t
bungles off You should go in for re-
puted companies’ equipment which go
on for 20 vears and which are there
n all the leading airports all over the
word It might cost vou a crore or
two crores of rupees more But the
equipment will last 20 years And
there 1s the flight safety angle which,
Mr Minister, 1s your duty to examine
When buying equipment, one point to
be noted is that you should always
keep an eye one the future That is
most important

I would like to come to the finance
angle The International Airports

[ RAJYA -SABHA ]
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Authirity, of course, has good profits,
They are very lucky All the revenue
comes to them from all the four air-
ports but the. .
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THE VICE-CHAIRMAN (SHRI
M A BABAY) Not four but five.
You forgot Trivandrum

SHRI SURESH KALMADI Right
I will come to Trivandrum All the
equipments 1n these airports are
financed by the National Airports
Authority but the revenue is going to
the International Airports Authority
They must somewhere finance the
N A A Commonly, if I remember cor-
rectly, the Government has budgetary
support for the National Airports
Authority because the National An-
ports Authority 1s to look after the
equipment The International Air-
ports Authority does not have to lock
after 1t. They are looking after the
buildings of the four airports Even
in Delhi and Bombay, the responsi-
bility, if I am 1ght, of the equipments
and the radar etc lines with the
N A A The landing charges go to the
International Airports Authority The
National Airports Authority does not
have money to look after the equip-
ment So there 1s need that some part
of the revenue should ¢ome fo the
N A A Otherwise, definitely, budge-
tary support must be given to the
National Airports Authority and I
would still go onc steps further n
dividing the duties between the Inter-
national Airports Authority and the
National Airports Authority I would
suggest that the International Airports
Authority should take over all the
airports 1n the country--all the buld-
ings of all the airports and the Na-
tional Airports Authority should loock
after all the equipments 1n the
country This divided thing 1s not
working out too well The National
Axrports Authority should look after
all the equipments 1n the country, The
International Airports  Authority
should look after all the buildings
all the holdings areas etc The Minis-
ter should reallv give a thought to
such an idea It might be a working
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1dea Also, I do not know why We give
subsidy to Defence. Defence people are
using their aircraft. They are in a
position to pay At least, a lumpsum
amount must be taken from Defence

F for use of civil airfields. Why not? If
a cwvil aeroplane goes and lands 1n a
Defence airfield, don’t they charge
the civil aeroplane? They do charge
and why can’t we ask them to pay? I
know a case of my town, Pune, where
the Civil Aviation Mmistry have been
asking for a little land from the De-
fence where Airbus A-320 can land
In spite of not wanting 1t at all, 1t
won't be used for the next 500 years,
the Defence 1s relunctant to give the
land fo the Civil Aviation Ministry
When you are cooperating so much
and when you want a little piece of
land so that the airport -can be ad
vanced and new generation aircraft
could land there, there 1s enough
parking space, they are not ready to
give Why do you leave them of thewr
landing charges? You must take them
Otherwise, at least, they should give
some answer or a lumpsum payment
from Defence should be there

Mr Vice-Chairman, Sir, you just
mentioned about Trivandrum The
opening was there the day before
yesterday and that 1s a good thing
That airport has been handed over to
the International Aairports Authority

¢ 1am sure, people of Kerala are happy
The International Airports Authority
has got money and they will be able
to do up vour airport ete. But still the
runway 1s about 10,000 feet I think,
for really good awrcraft to land,
the runway will have to be
extended by 4,000 feet or so and the
State Government also, through your
good offices, should give the land It
1s about 60 acres or so The State
Government also must be a part of
{this venture This 1s such a big
Jhgperatmn and unless you have a co-
operation of the State Government,
you cannot really have growth mn air
services and I am sure, through your
good offices, that 68 acres of land,
whieh 1s required by the International
Arrports Authority to extend the run-
way, will be given Anyway, for
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such big cities like Bombay, a sepa-
rate airport for Bombay might cost
anything between Rs. 8,000 and Rs.
10,000 crores. There 1s need to think
i tems of jomnt ventures. There 1s
need to think about projects where
other people could participate, Today,
all the landing charges go to the Inter-
national Airports Authority. There
could be some sharing between the
National Airports Authority, maybe
tle International Airports Authority,
maybe the State Government may
give some land or give some facilities.
That would be your share capital mn
it Maybe, a number of airlines
themselves must mvest in this They
could also pump part of the share
capital So joint ventures for very
big projects should be thought of by
the Civil Aviation Mimnistry. In the
Eighth Plan, I think, 1t i1s about Rs 700
crores There has always been a gap
between the planning and the actual
growth In the last plan about 6 per
cent growth rate on civil aviation was
envisaged but actually 1t turned out
to be 8 to 9 per cent. So I think more
money needs to be pumped in the
Eighth Plan which 1s Rs. 675 crores
which 1s a little nadequate

Sir, coming to the flight safety
angle, I would say, buy one aircraft
less, buy one aircraft less, maybe
costing Rs. 60 to 70 crores and buy
cquivalent worth of equipment That
should be your priority. There 15 2
mad rush for awrcraft There are no
parallel equipments on the ground.
Therefore, my plea 18 have simula-
tors You must go in for simulators
for pilot tramming We have very few
simulators. Air India 13 also going in
for simulators for their 747s and with
all these aircraft coming 1nh, simulators
are needed where the mlots get a lot
of trainmg on the ground and I hope
I can draw your attention to that,

The other pomt I would like to
make 1s about bird-hits On many
aircraft approaches, we have burds and
as per the rules, around the air-fields
for 10 kms there should be no meat
shops etc That must be taken up
with the civic authorities. There



263 Resolution re
Y
{Shri Suresh Kalmadi]

should be no butcher shop or meat
shop for 10 kms from the pomnt of
runway, otherwise this bird menace
1S Increasing i a very very big man-
ner. I would also hke to warn the
Government

PROF, SOURENDRA BHATTA-
CHARJEE (West Bengal). Any res-
trictions for the birds?

SHRI VIREN J. SHAH (Maharash-
tra) It depends upon what kind of
birds.

SHRI SURESH KALMADI. About
air-taxis It 1s a good thing and there
s a bttle bt of compettton. But L
would only like to warn the hon.
Minister agamnst too many types of
aircraft coming nto the country You
will have so many aircraft coming m
2 is uncontrolled. I would request
to standardise on four bigger awrcraft
and four smaller arcraft You have
various types of aircraft, Russian,
Western and all that But you don’t
have trained engineers, you don't
have proper maintenance equipment,
you don’t have proper space There
are hundred types of alr-taxis coming

into the couniry. How it 15 possible to™

maintain them, 1t beats me. It 1s all
right ;n the western world where
there 1s so much of infrastructure but
we don’t have that sort of infrastruc-
ture: otherwise the whole policy will
go haywire I think 1t 1s most essen-
tial that you streamline the air-taxi
info the smaller aircraft, medium air-
craft and bigger aircraft so that you
will have commonality of equipment
Sir, I am very happy that Mr Chavan
is here because I think m his time
there was a 15 per cent passenger
traffic tax i1mpost, but at that time
we were told that a part of this money
was to be spent for the improvement
of aircraft Unfortunately, no money
is coming in for improvement of
awcraft The whole money s
taken away in some other place
You have a petrol hike. In that hike
5 per cent was going to be spent for
improvement of airports but I don’t
know how much of it is really going
for improvement of airports. Here
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too, there 13 15 per cent tax. A part
of this money should be spent for air-
port development and equipment If
there 1s a finance crunch, I would
suggest a 5 per cent airport safety
cess I don’t think a single passenger
will object to 1t if that full amount 1s
going to be spent for this navigational
equipment for fight safety Passengers
will be ready to pay 5 per cent. But
this they must know, that this money
1s not going to go anywhere else, that
1t 15 not gomng to be mshandled and
that 1t 158 gomg for purchase of flight
safety equipment. 1 would strongly
urge upon you to go ahead with this
thing. I would also ke to say,
instead of modernising the airports,
having luxurious lounges, the need 15
to have proper equipment, the money
should go to proper equipment, to
proper radar I am sure you would
think in that direction I would also
like medals to be given to the awrport
technician who comes in torn clothes,
who handles various eguipment, he
makes even very old equipment work,
he makes the old radar work, We
should salute that technician who has
to handle such old equipment I would
also plead for induction of the radar,
the viewer and the DOE for every 100
kilometres. What we have are not
air-routes, we have awrr-ways all over
the country.

Before I end I defimitely hke to-
mention about the great Airbus bung-
ling Tt 1s mmdeed very sad that this
awrcraft was grounded for no fault of
its for ten months A huge amount
has gone down the drain There were
allegations about the purchase of this
awrcraft There were doubts about the
engine 1 was also one who voiced 1t
But thinking back i retrospect we
feel what a good, wonderful, decision
1t was. The same aircraft today is
costing twice as much. The B-250
engine which we opposed earlier i
today considered the most fael-
efficient and a good engine. The arr-
craft crashed in Bangalore, Yes, you
grounded the aircraft But instead of
the Indian Aarlines grounding it, 1t
was our Government of India’s deci-
sion. It never happened that 1t was
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no: the Indian Airhines Board but 1t
was the Government which said
“ground 1t”. It was a Cabinet meet-
ing which said “ground 1t”. It 1s
surprising.. .

SHRI DINESHBIAI TRIVEDI. For
reasons of safety about which we are
talking. That was the reason why 1t
was grounded Everything was clari-
fied in this very House.

SHRI SURESH KALMADI Okay,
I accept your answer

SHRI DINESHBHAI TRIVEDI

Ramdas Commuttee said 1t.

SHRI SURESH KALMADI Okay,
whatever you say, I can accept 1t, that
at that point of time the grounding of
1t was the proper deacision. But the
methodology was wrong They were
trymg to pomnt out that the purchase
was done in a hanky-panky manner.
You never brought the Indian Airhines
mto the picture at all The decision
may have been right at that time fill
the reason was found how the crash
occurred. An inquiry committee was
appointed. Then the voice recorder
was found. The voice recorder said
it was not the aircraft’s fault One
could make 1t out through the voice
recorder. The Director (Accidents)
of DGCA said it was not the fault
of the aircraft After all this was
known at least they should have
started flying it again. Nowhere else
in the world 1s an ajrcraft grounded
for years There are A-320s all over
the world Nobody grounded it.

PROF. SOURENDRA BHATTA-
CHARJEE The Government was
there for only 11 months How could
1t ground 1t for years?

SHRI SURESH KALMADI I never
said years Check your ears. I said
11 months

THE VICE-CHAIRMAN (SHRI M

™A BABY) Please conclude now

SHRI DINESHBHAI TRIVEDI: The
Government at that point of time
never declared that the awrcraft was
unsafe or safe It was the total struc-
ture we were talking about.

[4 JAN 1991]
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SHRI SURESH KALMADI I am
very happy that he talked about the
infrastructure. What has your Gov-
ernment done 1 the last seven months
to improve the infrastructure for the
Airbus? They made the aircraft lie
1dle and collect dust Did you bother
about improving the infrastructure
during those eleven months?

SHRI DINESHBHAI TRIVEDI. But
you people purchased the aircraff.

THE VICE-CHAIRMAN (SHRI M.
A BABY). Please do not convert the
discussion into a conversation between
two Members.

SHRI SURESH KALMADI. If they
had improved the infrastructure dur-
mg those eleven months, I would have
saluted them. If they had done that
during those eleven months, if they
had brought the infrastructure on par,
and 1if they had carried out the pilots’
traming during that period, I would
have saluted them. But you people
did not bother about it. You wanted
only to file the FIR for nothing The
grounding of the aircraft was not on
technical grounds, the grounding was
not on flight safety consideration, bu$
the grounding was a political decision
and 1t was on political grounds only.
But I am very happy because the
honourable Minister has rectified that
situation and this Government has
started on a very right note by mak-
ing the Airbus fly again, So, justice
has been done to that awrcraft and the
arrhne has started receiving revenues
which were due to it particularly in
the present state of the economy The
V. P. Singh Government has left the
country in a shambles. The economy
15 n a shambles because of their
casual attitude towards matters hke
the Airbus 1ssue (Time Bell) and
so much money was lost,

Sir, I hope that the year, 1991, will
be a year of consolidation, of the air-
Lines, of the various awrfields, and
flying would indeed by very memor-
able Thank you, Sir.

The question was proposed

SHRI VIREN J. SHAH (Maharash-
tra): Mr. Vice-Chairman, Sir, to speak
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on a subject Iike this, which has great
technicalities 1nvolved n 1, after the
Mover of the Resolution, who has
been an Air Force pilot and whose
knowledge, I think, 1s the best on the
subject 1 this House 1s a bit difficult
I stand here to support the Resolution
moved by the honourable Member,
Shri Suresh Kalmadi

I have a few pomnts only to make
because the basic 1ssues have been
covered by him. The thrust of the
Resolution 1s on the modernization
plans drawn up many years ago for
Delhi, Bombay and other airports
which have not so far been imple-
mented To my nmind, the problem 1s
not of a particular Ministry or a parti-
cular Department But I think that
delay mn the execution or implemen-
tation of any project or any plan has
become an endemic aspect of Govern-
ment In our country.

(The Vice-Chairman, Dr. Nagen
Saikia, 1n the Chair)

It has become an endem.c aspect and
that 1s why I would advise the hon-
ourable Minister not to take 1t as a
problem of his own Mimstry only.
There may be limitations on him Yet,
even with those limitations with
regard to moving the machinery of
the Government, you may be able to
do certain things though you may not
be able to bring about systematic
changes 1n the whole Government and
T think that he can act at least in those
matters that come within the purview
of the Civil Aviation Ministry. That
is why I am referring first to the
modermization programme, I will
come to the question of ILS also.
Now, take certain specific things.
What has happened i1s that on paper
there 1s a justification for everything
You will find that the files move
within the Ministry, between different
groups m the same Ministry, between
the Ministry and the Ministry’s Finan-
cial Adviser and between this Minstry
and other Ministries, and then there
will be reasons for delay and there
will be a justification for the delay on
grounds of finance and other reasons.
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While the savings in expenditure may
be illusory, 1t mray mean a much
greater expenditure, more so in this
particular case As explamed by Mr
Kalmadi, one crash means loss oI
many lives of people and one crash
means cost also because of the dam-
age to aircraft. So, spending a lttle
more means making things happen
and saving time which are of value
In this context, I would Iike to say
that I received a letter from the hon-
ourable Minister—I am grateful to the
Minister—on 26th December, referring
to a Spectal Mention that I bad made
1n the Rajya Sabha on the 2nd of May,
about the need to improve the work-
g of the DGCA, and 1t was parhi-
cularly wath reference to the safety
aspect And interestingly, and agamn
I cannot hold him responsible i the
sense that he has to forward what the
Department prepares—it 1s a two page
note prepaied and sent out and 1t has
been sent to me—which states yes
we are doing this, trymng this, etc
And the last thing is about the bud-
hit aireraff programme also, Inspector
of Aerodromes, safety measures, to
prevent potential accidents Now,
what do they say?” And I am quoting
from that

“On the basis of such investiga-
tion, safety recommendations are
made which are implemented by
the concerned agencies in an effort
to ensure that similar incidents do
not recur”

I would request the hon Minister to
take twe or three specific examples
The best way to get result s all
right, let us look at last three such
recommendations, safety recommen-
dations, based on acaidents, and satisfy
you how much implementation took
place m the time-frame and what
were the causes that delayed or they
did pot do and how you as a Minister
can help to remove such causes for
future That would be a constructive
way of lookmg at things and moving
forward 1t There 1s a mention that
mspection of aerodromes takes place
and the DGCA carries out periodic
inspection of aerodromes, etc. Now,
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this 1s a very. interesting thing There
was a referente tp the 1nstruments
landmg System Category II, which 15
functionng as Category I So we
_ mvested rhonéy We advised not only
our own airhines but 'we adviged inter-
national  airlines operating 1;n  our
country that naw we have Category
II ILS while, 1n effect, 1t 1s functioning
only as ILS-I. Why? What caused
1t? Since how long is it in that parti-
cular position® And all over the
world when 1t operates well, what are
our dafficylties> The technological
skill even of a mechanic of India 1s no
less than that of any ‘other country
In fact,” the individual skill as such
of an Indian is generally better than
that of most other countries, I won’t
say the best 1n the world, but, gene-
rally better, provided he 1s_given the
right kind of tramming, motivation and
instruments to do that Now, why
should there be non-functioning - of
ILF and other facilitres if such a tre-
mendous amount of money 1s spent?
Honourable Shr1 Chavan, 15 .here, and
as a former Finance Minister, or the
present Fmance Minister can explain
‘When 'you "are 1mn Finance, you have
this whole problém of seeing that you
do not spend money, you‘do not
release fund, and yet finally, including
foreign exchange which 1s very valu-
able for us more money 1s spent, Yet
1t does not function Why 1s 1t so”
7 One of the reasons I have found 1s
that our system of maintenance 1§ nnt
proper. The ether day I was flying
from Delhi to Bombay An Airlines pi-
lot was sitting next t> mc He operates
737. I was surprised to hear what he
said—I spoke to the Director of Air-
ports Authority, he was not in agrée-
ment -with that—he said that several
atrcraft facilities dre net geod encugh
as what they should be I could not
ask him detailed questions because I
L:‘Ifs not quahﬁed and equlpped to do

-

at. But this 15 the impression, right
or wrong He also said 1n passing—if
I mught mention, I would hike to bring
1t to your notice—he said that a pulof’s
licence 15 Lke a  rag, tha:c .a motor
driving licence of ours is much -better
than the fiying licence of'a pilot,
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which 1s a rag, because it 1s done by
the DGCA and they don’t bother
about pilots. But that 1s not relevant
just now I was at an airport, not at
one of the international airports but
at a national arport, and there I was
talking to a Maintenance Engineer
and I asked him what were his duties.
He said that his duty 1s veally to be at
the airport once a day and sometimes
once on alternative day; even though
1t 1s a very large town, he has nothing
to do except to go there. He goes and
comes back, And i1f there 1s the
slightest problem, even if a tyre has
to be changed or any problem, they
have no recourse The Maintenance
Engineer 1s kept there and some staff
under him, for which we pay The
Government wants to reduce expen-
diture I am not suggesting we
remove that. What I am suggesting
1s that we should make a proper use
of 1t by maintaining certan spares,
not at every airpert—that is impracti-
cable, but at such airports nearby
from which 1t can be reached by cars,
rather than waiting for another air-
craft to come from Bombay, from
Delhy or frem Calcutta or from Ban-
galore or from Hyderabad with the
spare part or the tyre. And
particularly it is going to affect
in your Pourlsmi Year because a num-
ber of foreign teurists fing that they
land at Agra or Jaipur and they have
to more further to Xhajuraho, and
suddenly there 1s problem, the air
craft cannot be repaired, and the
tourists are stuck up there. This is
not the way to encourage the tourism

I would recommend, 1 would strong-
ly reinforce the argument the point
suggestion given by hon Shn Suresh
Kalmadi about thinking of joint in-
vestments, Joint véniures for building
up ‘of new airports "We' have a {re-
mendous shortage of funds And I
think, 1f proper efforts are made, (a)
we could get some of the foi*eign. air-
lines to invest 1 that, and (b) _it
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would also bring in foreign exchange
of which we are tremendously short,
and (¢) because of that, implementa-
tion of the decision would be much
quicker, I think, ycu might like to
keep that in mind

Lastly, Mr Vice-Chairman, Sir,
though shightly unrelated to the Reso-
lution, but related to this, today even
in New Delh1 awrport at Palam, the
security clearance f{acilities are aw-
fully inadequate. 'The Indian Airlines
flight 1s ready to take off on time, put
the police security system is such that
the policemen are so busy guarding
so many lives of VIP3, ex-VIPs and
non-VIPs that they are hot available
right there to take care of the passen-
gers to move and ensurc an early
security clearance so that the Indian
Airhines flight can take off on time
And 1t 1s a whole circwit  If 1t 15 de-
laye;d once 1n Delhi, everywhere 1t 1s
going to be delayed getting a bad
name for the Indian Aulines for mo
fault of the Indian Airhines in ths
particular cause.

Mr Vice-Chairman, Sir, I am very
grateful to you, and I sincerely hope
that this Resolution will be carefully
considered by the hon Mimster, and
somehow the constructive suggestions
made may be thought of and imple-
nented.

! faggaty g oIy sr\:!
W\ER!&{ © SURATEHE HgrRy,
?(R* ﬁra?ﬁr WP AT A 7 Y
searg W § aw QR aw® @
amdw wam § ! gle S gfEmw
7 o ¥ Wugd Omwe @R ¥
iy @ fqor N ofed argga B
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u G  WHT § ) AT TH
ST AT FEiE TS § AN FTI
glar § a8 & qEadl Fy S@ar g |
gafu zfegn @uT wrees, wuTgfesT
HR g S w7 517 [ § SR
ATy § YT TB Ay 9T H
uGFE WY QAT Wigar g

73 ferwr ¥, aafor s dwd
Fedt ¥ ¥ar ¥ f5 oufear @
pAfad T wigvE Gt & 3y OF
FAT ¥ 1 IEF 918 UF g ZaTs
e & 19y w oeafwr &
FEWTA YT SIFH & | SHD. 918
qra qt PR AG® & ¢ AT glewa
qaT wrEed, WUl §eqr st qruga
F oo o3 fmemmT @ @ ¥ =&l
grd Sgw AxY g, U&T §E wna
g1 2283TE 939 oy wav gfewr H
ng § o) & ¥ 39 sy gfeme
TuT ATEE ¥ qra g | fRT ew
g ¥Ey § ST g gaw 5§
qrears St 6E, A g2 J =R
E wW Wi sww 9T wfY w@ §
il 39 wFw ¥ gmT G war g
ux G & AU qat o * g
2T ARAT § AR a@qg ¢ F ug
st gard wgm w-320 fav¥ 11
AT § A7 9% § Fawww ¥ 9r
™ e T SR U I FF AT
o€ gy Faatd S 5g IFE)
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It 99 AFTw I Y WO T
¥\ gwY atg 9A% ¥ 11 av 12 &

3 g oy g® ¥ v @ &)
TE U9 § ¥C S qmE § WK
st qf afam ufiges fafret
¥f g g s rare-320
gard siEra AThAaT ®IT qTAT HAAY
g 9aF 9ra 12 @ QWTHFNE F AT
9% gr & 1 g Ifhar FT uF agd
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2 1T far o wedfes gfe @
ifer &< foed: gl & am
F fa¥r Igay arge 1 fgaroiv oad
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AFAM AT | T8 VA A€ &9
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9T a1, TEfed T an § & s
faeae ¥ s A Imar 1 we-
qATeRy AERA, W PATK oW W WY
gars dar &, woe gfear =, gfeaw
TaT ATER F, arLEd@ A OMT
el Y gE PA W W@ R, ¥
wEr Aged 8§ naaw @ f S Jav
F SUAW F@ W § FeRT
aifas aror, susy Txvee arge Y
IEIT WM AR F A SYET e
g1 3 fag wawrd ¥ gifes ma
gorar g W WNT  mwEr  gars
I WoET JAHY & A 9ER
afew wfmar § S qwd e
g, @ & AqrAar g o

FIQNRE WPIRa, dramiad &
A w1 g | ARy, § Arge R
war § , 98 { gAY ST age
o ¥\ 9% IO 8w ®¥ A
Fiqgd d@T A% gd A1 1 ug¥ g
¥ atw fra st € qrg ¥ urw @
qa | w9 wavt fpw agar & @
gax far 37 o & ¥R g foe
g faq ¥ @afer g mral w9
gra feAi ¥ oY fEw g mama
F feq 0 gar wg™ Afr wdar !
fag® ¢ wgAT ¥ FqgT Far TG
g § W qHd FIO gy FTH
FfeATEdY T AFWAT FU TIAT{ !
qAZE AUZFIET T F Tq@ gL E |
Ig AraRy AT ARG W SyE
wge § oY ag gefenw fjam A W
A W W ¥ 1 WY TW q@ @
ot et s fgar war, SaFy
wf Fe @ A dr gY@l F
fawra afl @ goar ¥ 1 safad ¥
wet wgiew 4 v ¥ 5 oy @
fay ot Mz e a7 @ af &
IRFT gLa T FL | IAF A WY

" gg W) #AE W 9Ed 5
Y agt eRfqat aar & SR fasw
17 98I ST AFT § | 9 FEq
qar DNar & f5 aaf gard »§ 9
KA TEDAE  GET g d
170 @7 Jga & i ww §

[4 JAN, 1901]

l
i

Moderuising Indian 294
Airports

TEY FIU gAST g Agr fam o
¢ 1 fas 5 T ame ¥ frug i
g 1 gaf® Fu 5 ngew ¥ fadaa
¢ o oxfe 2 qmg 9T s ayy
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apar ¢, g SAvET T § TE
97T @YW, q% 9T T § ) wmien
e wgt X aEr gfed s W
gevq & | ww fagw @ Aw A
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T
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3§ agh felt ga? 1 3 wdv ey
fae am o amaz wr gam g,
W AT HT gTW gET °AN 10
A fa o | R ¥ o dwa &
ga far 7% oiv o TR @
faar aar 1 9% a® ¥ ox g
W Y fqder amr & oswEr &
9 9 FT gaAr =ARar g

“CORRUPTION, NEPOTISM AND
MALPRACTICES IN THE SELEC-
TION OF TRAINEE PILOTS IN AIR
INDIA

,Alr India, the country’s flag car-
rier seems to be run by the pilots
and for the pilots’ children For
the second year in succession, a larg.

number of those recruited as pilois,
written tests and other procedures
notwithstanding, happen to be the
wards of serving pilotg and other
big officials of the corporation,

Arr India’s Managing Director, Sub-
Tier, seems to be run by the pilots
, charges of nepotism and corruption
And the examining authorities have
contended that pilots’ children selec
ted were Purely on merit and quall-
fication But there 1s more than
what meets the eye, 1f the detals
of the way the examinations were
conducted for the second year In
succession are serutiniséd. ’

The meaning 1s that enly pilots’ sons
have mertt and they only are eligi-
" ble for selection the Air India
It has been further said here

“There were ten vacancies for
pilots last year ang when filled 1n,
"ning of those selectéd "happenéd to
be sons 6f pilots, This- year agamn,
on September 13, written tests were
held for filling. 12 vacancies Ninety-
three candidates, including seven
girls, appeared But the way the test
was held made the whole exercise
intriguing, The time fixed was 2
pm But'it was arbitrarily postpon-
- ed every half-an‘hour and it .was
finally held at 5-15 p.m- The question
papers brought to the examination
centre should have come 1n a sealed
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cover But this was not so The
answer books were only numbered,
bearing ng name. or ,signature pf
the examinee With no checks and
balance 1n holding this crucial ex-
amination, 1t 18 possible for the ex-
amining authofities to manipulste
the numbers

Correcting/assessing 93 answer pap-
ers should take some reasonable
time Bui within twenty minutes of
the commletion of the examination,
26 candidates were declared succes.-
ful. This should be faster than any
computer ’
The list of the successful candidates
was displayed on a notice board the
next day But it was taken off with-
in a few hours Probably to facilita-
te the examination of three fresh
candidates from Kanpur

After the selection, another threc
candidates from Kanpur were exam.n
ed- .-

“This examination was he'@ on
September 17, flouting all norms
No record 1s kept of- who examined
them .

Many of those who appeared for the
examinatien had the previous year's
question paper with them And the
question paper this year was exactly
tlie same. This has been testified by
the candidates and Air India’s own
staff  Thely alleged that some candi-
dates marnaged to leave the eXamina-
tion hall with the question papers
angq reappeared with their answer
sheets complete It is allcged that a
former Mayor of Bombay, Ramesh
Prabhu, was present at the examina-
tion hall because his son was appear-
ing for it And he was not the only
parent present,” .

It has been learnt’from 'very senior
ang authentie journalists that he had
come with a handful of money to
bribe the authorities and got his son
seleeted This is the _information I
have It says here further.

“Any awrline conducting entrance
examination 1s expected to pui out
the syllabus at least twenty days in
advance Air Indip did not do so
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The Corporation’s ruleg ciearly sti-
pulate that graduates among the
candidates should get a preference
But thig has consistently been given
a go-by to favour the song and
wards of serving pilots

It 1s also alieged that the Awr India
management favours pilots tramed
at the Indira Gandhi National Fly
ing Aecademy, Rae Bareillly Therwr
tests are not {aken or they are shown
mueh indulgence.”

1 brought all these facts to the notice
of the then Prime Minister, Shnn V P
Smgh, and the thea Civil Aviation
Minister, Shr1 Arif Mohd Khan, Shri
Arif Mohd. Khan told me that he had
ordereq a stay, I pointed out that all
sorts of malpractices are going on 1n
Aiwr India I approached Mr Harmohan
Dhawan also I have also brought to
his notice all these facts Therefore, I
earnestly request the hon  Mister
through you, Sir He should cancel
this examination An mmpartial evami-
nation should be held and 'only meri-
torious candiates should be selected,
How was 1t that mnot a single lady
candidate was selected? Seven girls ap-
peared for the fest for selection of
trainee pilots How was if that not
even a smgle women candidate was
found eligible? We proclaim that we
should give equal vighis to men and
women. There 1s also a Constitution-
~al provision Not only that Though
there 1s reservation for the Scheduled
Castes and the Scheduled Tribes, not
a single vacancy 1s filled by them, The
posts are kept vacant and later on they
are filleg through backdoor with sons
of pilets
THE  VICE-CHAIRMAN (DR
NAGEN SAIKIA) Mr Jadhav please
conclude,

*} fagsm TIg A1gY Tq oA
At AT T W E |

zad @ S §Y serd St qov
F oM oard O gz B At R
gy as i gmag T EfF
qrst ¥ AT g W@ E | AT ag
34 fr ow @ @ 100 T N
xe & 32w 9 & dR A e
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grar g & affowma v g
PRI A S ag R I N W8
Afiper- fee b & #i g1 | 8 7
IR wGag dy 9% ¢ fw omy e
FH CHT T FT & 7@ a%ar & |
foud urw &% w9 § ¥ 9 ;g W0
aFar ¥ 41 fasd grw @l fese
g a2 QU §war & 1 9 v
e M ¥ ag w2 f oo 9
gat dgaar & vawr fmd €7 ux
e e, &, . @ F PrAl Y
W # gfear & smli 1 & wr
Fg, SHar awrd ¥ ar sawr fafe
wrEw F€. .. (eaggrr) & 9T A
ara safesr & @ ar 1 SR 250
TEIH A 5 Iiawg §T ma  fao
ar | 5 SEAmg Waag ww Al
qre s2 i WY jarz g ar frdi Wy
IEAAG § AW o1 wFF § | T
gltaad & & 3% § adifs 3 va.g.
M 97 gt ¥ O ET SIEN
sizdz § Ifga gmy ugy ofew
IR § I @ quEE
@ § W g gl asad
w2 § 1w af fesdew
# =T owFar § AW A0 wwr g oagy
FT A AW §@IX ¥ a0y & fF
IRF AW & )

qre are 9gW Amig A faeet
i #7 fewe 700 @F a1 78 o
1700~1800 TIX FY 44T § | 9w
e W aHT @ WEd FEAReT gy
%&T ¥ ? qux fevem ¥ v oA
T g ot § f owwr waww
aft g & R s mrew gard
A { F WY, IGH WAW A B |
T A9 T FEAAT wIfRT | g ag
gar. a1fgy fir @eY wree wrs e
T FTEE 9 € GroRee fraa g
¢ fwawr =d gar & 1 5@ arg ar
gl & fd qu wig = Pew ®
T A 25 Wy q wy i gW
HT gHIT @7 ¥ F W ardr
TF qlE oIg & 38 AR WA W
wm fdr @ ) Qdr ATy g gHe e
gmi W ¥ 3¢ a@A ey Ay A

!
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¥ gud ATeng A A AZET @
wilm e ¢ fF owd gfmm @
femafedton @ wr & offag afs-
aq ¥ W fogatedoq @y @1 § A%
wafewr ¥ @Y g7 9w wigae £
sefiT T B sar Al §98 &
T AT FI§ ArgaE AW ol qrgae
% & 4% W HA a7 SAEr
W w s o qw N gerd
afaas A s a1 e ifsg 1 sqmr
g & wad AT F F | o |

THE  VICE.CHAIRMAN (DR
NAGEN SAIKIA) Mr Santosh Bagro-
dia I think you would complete in
minutes as you have said

SHRI SANTOSH BAGRODIA
(Rajasthan) 1 will try to be very fast
because T am myself hurry,

Thank you, Mr Vice-Chawrman, for
gwving me this opportunity, I must
congratulate Mr, Suresh Kalmad: for
bringing about z Resolution which is
moust essentral 1n the present circum-
stances. T will be faiing 1n my duty
if I do not congratulate the present
Civil Aviation Mimister a%so for bring-
ing A-320 awrcraft back to the service,
but I would Like to go a Little into the
history of the A-320 aircraft Whén this
accident took place in Bangalore there
was a big hue and cry, without know-
ing anything everybody all over
the country started talking, especi-
ally the leaders who were in the
Government at that time started say-
ing that this is an awcraft which “is
an aircraft which s technieally fqulty
Saq, all the arrbuses which were sup-
posed to, come or which were already
in hand were grounded, losing Rs, 25
crores only in terms of interest per
week This huge loss was incurred for
political reasons because this has been
fully proved and the hon, Minister
wi] also clarify that not only the
Secretary of the Department but the
then Minister, even the Cabinet, had
approved that this aircraft be put tc
further use, but I do hot know why
the then Prime Minister Mr V P
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Singh decided to keep it grounded till
Mr Dhawan took over the Ministry
Probably, Mr VP Singh knew much
r.ore about the awrcraft than many of
these technica] experts Sir, there is @
strong rumouyr that at that time 1t was
no allowed to take off because the
Boeing authorities, I am told, were
putting political pressure and also
there was some kickback s that these
awrcrafy are not used. I would like to
krfow from the hon Minister

I would like to know from the Minis-
ter 1f there was a kickback at that
time, who wag responsible for this
kind of a thing and under what cir-
cumstances it happened If he has
any wnformation that the Boeing com-
pany gave kickbacks, to which Minis-
ter, which authority, which officer, we
will be glad to be enlightened on this
matter also.

Recently, while I was in the USA,
only two monthg back, 1 wanted just
to find out what ig happening to A-320
because I am one of those travelling
by air for the last 30 years I say, Sur,
the worst thing which this Government
has done 1s, the credibility of the air-
craft 15 completely lost. After travel-
hing for 30 years, even if Mr, Suresh
Kalmad; tells me or even if the Minis-
ter tells me to go by this aircraft—
luckily I have a choice—I will start
thinking 1f I should really go by A-320 _
Jadhav]: was saying that America has
placed orders for 1,200 of these awr-
craft It is not 1,200 but 1t is for 2,000
of thig kind of A-320 that orders are
pending with them, which 1s supposed
to be on the top of the line in the
world today. In shite of that our
country has lost money and our pas-
sengers also have suffered Sir, the
inquiry has alsp proved that it wag a
pilot’s error Mr, Minister, if I am not
wrong, if it was so our point is very
well proved that it wag a poltical ',
decigion, . 8

Before I - come to the problems.of
the pasgengers I have a small pomt to
make Only today something has been
mentioned  in the Economic  Tines
about Air-India pilots, and T just want
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to put it on record, It says, “The meeting, the checkdin has already

Union Government hag taken g serious
view of Air-India's practice of paying
“its flight crew incenftive money 1n
US dollars “At this point I would Iike
to ask, 1s this payment hbeing made
underhand, without any permission
from the Reserve Bank or with the
permission of the Finance Ministry? It
appears 1t is justy being paid—from
which source I do not know-—because
the report also says, ‘Official sources
believe that the agreement between
Air-India management and the Pilots’
Guilg is not only just in contravention
of all rules but it also makeg clear
both parties’ intention of bypassing
the prevailing rules regarding conser-
vation of foreign exchange” Sir,
through you I would Iike to seek a
clarification on this pomnt from the
Minister because 1t hag been published
only today. It further says, “Such
payments Were necessary for retaining
pilots and other technical staff” If
that 18 g0, why not we introduee more
training programmeg for them? So,
what plans do you have so that more
pilots can be trained in our country,
or, does it bar you from employing
out-siders? Is that so or are the
pilotg taking us for a ride?

Sir, with regard to the problemg of
passengers, I will just take a minute
or two to explain what hag been hap-
pening from the beginnming You go to
buy tickets in the City Office There
1s a long queue A lot of improvement
has taken place now, I am not saying
that it 15 not so, but it 1s a question of
attitude They give you a ticket and
your turn comes after half an hour
Somehow, after modernization with
the computer system, 1t 1s much better
and tickets are available and they
immediately tell you the position and
all that You take the ticket and after
one or two hours you go to the airport
At the airport entry, all right, for
securlty reasong you spend some time
But when you go to the counter, the
staff at the counter 15 so rude as i1f you
are flying free of charge, as 1f you are
a begger. They do not give the right
information even to the MPs, I repeat
it, even to the MPs In spite of our
telling them that we are busy in a

been done by the secretary, please tell
us the flight time, they will say, “Oh,
yes, the fight is on time.” This 15 all
on the telephone But when you go
there you will find that the flight 1s
Iate by one hour Knowing for certam
that the flights is late by one hour,
still they do not give you the correct
information

Now, I happen to come from Jaipur
every now and then When we fly by
Boeing 737, there s a provision m that
plane for two exits, Honourable Minis-
ter, I have written at least 20 letters,
if not more, on this point At 1130
when the flight lands, there 15 only ote
step-ladder for getfing down Because
everybody has to get down from only
one exit the result ;g that it takes at
least 15 minutes to come down We
are so much tired by that time, 1t yust
becomes impossible to attend to any
other work While going back you will
fing that they take away the step-
ladder on the rear side 15 to 20 minutes
before the flight time, and when I
question them why they do’this, they
say that then the flight can go early
This aircraft costs 200 million dollars
or something hke that ang for that
you don’t have a smdll staircase which
costs two or three lakhg of rupees
That 1s taken off There 15 a separate
driver for that There ig a separate
helper for that. Still it 15 taken off I
have seen Iiterally old people and
small children going through the front
gate, passing through everybody till
the last row and troubling everybody
1n the process Mr, Hon., Mmister, I
request you huinbly Please take 1t up
seriously It ig not happening all over
the country It is happening only just
below our nose in Delhi itself

I can challenge 1t 1 can prove it
Every evening if you go to the airport,
you will find that the awrport is un-
clean Nobody can go into the toilet
If you just go there, you will find that
1t is stinking Mr Hon  Minister,
kindly lock mto shese small things
for passengers

I am not talking about the food I
think the time has come when the
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passengers will have to carry their
tiffin carriers with them T carry it
anway But, I am sure very soon
everybody will carry them because 1t
1g 1mpossible to eat what 1s served
there, especially from Calcufta when
the: flight takes off . (Interruptions)
The food 1s so awful They just do not
care about the quality of the food

The last point, now coming to the
main Resolution, ig that for all these
facilities which should be available 1n
modern India, the provision was made
earher 1 do not know what hapened
1 request the hon Mimster so that
these landing facihities are provided at
the earliest so that the remaining aimr-
cra’t can also be used For this any
kind of help from the world should be
welcome either from the public sector
or the private sector or the mnterna-
t1onal sector I do not know This 15 a
question of development of the coun-
try 1f you have better communication,
faster movement, the country will
move faster

Thank vou very much, Sir

THE VICE-CHAIRMAN (DR NA-
GEN SAIKIA) Now, 1f Mr Reddy
agrees, T will call Mrs Bijoya  Chakra-

varty She will speak for two minutes

Mrs Biyova Chakravarty,

SHRIMATI BIJOYA CHAKRAVARTY
(Assam) Yhank you, Sir

I must congratulate my colleague, Mr
Suresh Kalmad: for bringing a very timely
issue in the House bercause :n the absence
of a modern, mechamsed landing-system,
ws passengers who travel by air have to
face many dfficulties, and sometimes we
risk hves, Probably we are saved by
providence and sometimes by the dexterity
of the pilot  The safety measures 1n most
of the Indian airports are conspicuous by
their absence [ hope the hon Mumster
wil adequately explain the pounts

Regarding the airports of the  North-
Eastern region, the less smd the  better
The recent Vayudoot accident near Guwa-
hat1 is a poimnter 1 do not hike to  ex-
plain more on this point The Mimster
must know this, I hope he will explore
it,
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There 1s no adequate mwsht-landing faci-
Ity at the Guwazhati and Bagdogra Aur-
ports although sometimes the aircraft have
to land at mght I hope the hon, Minister
will kindly hsten, I want to say that
there 1s no mght-landing facility  at the
Guwahat: Arrport and at the Bagdogra
Awrport,  Sometimes the aircraft have to
land there during mght. So, the pilot has
to land the aircraft at a great nisk to his
Iife and that of the passengers,

Another point that I want to mention
here 15 that most of the arports have not
got modern facilittes to repair the arcraft.
That 1s why most of the passengers have
to face trouble because suddenly the pilot
announces that a snag has developed and
that, therefore, he could not fly the amr-
craft We have to stay in a minor hotel
or somethyng, I have faced this many
times at the Bagdogra Airport In ths
conngftion I have made many impo:tant
recommendations I hope the hon M-
ster will seriowsly consider all these points
and take care to modermse the amrports of
country +o that the travel will be safe and
secure and we poor passengers will be
safe in his hands

With these words, [ thank you, Sir, and
I congiatulate the hon Mimster again

DR NARREDDY THULASI
DY (Andhra Pradesh)

RED-

Mr Vice Chairman sir, no one can pre
dict what will happen the next moment
No on: can even dare to think of changing
the destin  Qur Civit Aviation system 1s
also fanctioming on the same lines,

More than 40 years have passed  since
Independence but instead of improving and
expanding our Civil Aviation system, we
are suffering from lack of basic amenities
This 1s really a shameful state of affatrs
Last year on 1Ist January 1¢ on New
Year’s day Indian Aurrlines aeroplane Bo-
teng 737 on a flight scheduled from Guwa-

haty to Calcutta deshed against a buffalo

at  Guwahati awrport and was destroyed
Sir, this incident is an example which
gtves us a clear picture of our deteriorat-
ed and hopeless state of affams

*English translation of the original
speech made in Telugu,

A
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In India, we are operating sophisticated
aircraft of tommorrow on the airports of
yesterday by compromising the safety re-
quirements

Mr Vice Chairmen Sir, if jet aeroplanes
are to land safely we have to mtroduce

B and make use of modern mstrumental
landing system But unforiunately 1n our
country 90 pefrcent of our awports do
not have these ILS facihties In other
countries they are makiag use of com-
ruters and tmodern RADAR  system
for controling ag¢ trafhc and avoid-
mng accidelts  But in our country we
are still depending on the age-old sys-
tems and obsolete technology In our
countiy omly 20 percent of ar space 1s
under RADAR survey  8C percent of
ihe 2%t spate 1 conirolied by the control-
lers in the control towers and the regulate
to and fro movement of amrcraft  Thess
control towers do not have suffictent num-
ber of controllers and those available are
not adequately tramned The controllers
are not trained on modern techmgques of
fi ght rraffic control

My, Vicc-Chawman Sir, now I come to
Pilots Their recruitment itself 1s  not
on a bpropce Dasis  After recruiiment,
they arc not tramned either in cockpit me-
nagement or team work  They are not
exposed to modern techmcal developments
Sir, our National Airports Authority 15
suffering from lack of fuads Our Am-
port Authority 1s functiomng with 30 per-
cent deficit 1 air crew  Annual alloca-
ion of funds to Awrport Authority i1s not
enough to maintain the whole system If
this 15 the state of affairs how can  we
think of modermsing and updating the
nystem?

I do not understand from where we will
manage to get funds Mr Vice Chairmaa
Sir, the Nawigation system in the airports
should be checkeq every thice months but
it 13 not bemg done even once in two

ars I we start finding faults, there will

E no end to 1t

e

Many countries 1n the world have adop-
ted 3-dimensional RADAR system  This
3-dimensional RADAR system is the stute-
of-the ort technology used to ensure that
the aircrafts’ lanthng and take off 1s safe
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This system Should therefore be intro-
duced m our country also Sir, these days
we are using aerobridges to board  the
aircraft. But 1n many countries of the
world they are using planemates Thesz
are mobilel buses which facilitate to camry
the passengers to and from the aircraft
This system can be introduced in our coun-
try also

Sir, 1n our country the airports of cities
like Bombay, Calcutta, Madras, Delh: are
over-crowded  So new airports should be
constructed 1n these cities.

Mr. Vice-Chawrman Sir, now I have to
tell you about a small problem which my
Guddapah district of Andhra Pradesh 1s
facing During the Second World War
the Britishers established an airport in
Guddapah district  But it has remamed
unused since then Due to improper
runway it was used only for a few days
It 1s very unfortunate 1f we are not able
to develop the runway and use this air-
port even after so many years of Inde-
pendence The Guddapah district lies in
the centre of the main routes like Bombay,
Hyderabad, Vishakapatnam, Vijayawada,
Madras and Bangalore  So, it is all the
more necessary, that this airport should be
rznovated Mr. Vice Chairman Sir, as
I said earlier let us not start enumerating
the defects 1 hope that Shri Harmohan
Dhawan, Mimster of Civil Aviation 1n our
new government will foock into the prob-
lems and try to mmprove the civil awvia-
tion system on modern lines

Mr Vice-Charrman Si3, I conclude with
the hope that the hon Mimster wil con-
sider my suggestions ] thank you fo-
giving me an opportumty to speak on this
resolution moved by the Hon  Membet
Sh Suresh Kalmadi

THE VICE-CHAIRMAN (DR NAGEN
SAIKIA) Shri V Narayanasamy Please
make your speech brief because the move:
of the Resolution also wants to speak

SHRI V NARAYANASAMY Pondi-
cheiry) That is a pre-condition?

THE VICE-CHAIRMAN (DR NAGEN
SATKIA) Though 1t # not palatable yet

SHRY V NARAYANASAMY Thank
you for giving me this opportumty to
speak on the Resolution moved by the hon
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Member of this House, Shri Suresh Kal-
madi  The Awrhnes in this country, whe-
ther it 15 Air India, Indian aulines or
Vayudoot, they have got monopoly They
aje treated as public sector compames and
there is no one to compete with them,
In all fields, there is slackness Thsy are
not catering to the needs of the travelling
public The flights which are being run
by other Aurlines of foreign countries in
our country are better than our Aurlines
They render good service They take more
care for the passenger amenities, I  will
give you a small example of the passengers
not bemng cared by the Indian Airlines It
starts from the Information Counter, When
the passenger goes and asks for any 1n-
formation the Air-Hostess and the person
who & sitting by her side donm’t  bother
what the passengers are asking them They
don’t respond properly ‘They half-hear-
tedly hear what the passengers have to
say Fortunately computers have been
mstalled to help the passengers, In spite
of this they take more time in giving in-
formation  The person who makes the
announcements at the airport and the lady
who sits by his side they keep on chatting
with one another without caring for the
passengers Mr Miuster (Interrup-
nons) 1 would hke to draw the, attention
of the Minister also because the Mmister
15 here

THE VICE-CHAIRMAN (DR NAGEN
SAIKIA), You address the Chair,

PROF SOURENDRA BHATTACHAR-
JEE Mr, Narayansamy, sine no lad:es

are here, you complaimng against them
at will

SHRI H, HANUMANTHAPPA (Kar-
nataka): Smt Satya Bahita 15 here Is she
not a lady”

SHRI V NARAYANASAMY When-
ever a flight 1s delayed, they have a usual
slosan  They feel Sorry for the delay and
they go in ther own way Even when
there 1s a little snag in the fhght, the aquip-
ment for the purpose of repairing—J am
referring to the Madras sector specially—
have to be brought from Bombay, Tili
the mechamnc comes with the equipment,
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the flight has to be kept there, Therefore,
the entire sector which has been connec-
ted by that flight 1s affected,

Then I come to the horrible condition
in which passengers are kept in amwports.
Now awrports have become railway plat-\(
forms. Passengers have no faciity to
sit  Passengers who go to the checking
counters have to stand in long queues, At
least now they have introduced a system
that the pabSsengers can go to any counter
and get the boarding card

SHRI H HANUMANTHAPPA: Not
1 all arports.

SHRI V NARAYANASAMY: Of
course, 1t has been introduced in two or
three awports. The passenger can  get
the boarding card from any one of the
counters, By that system, the rush has
been reduced a little, Otherwise, if you
go to airports, especially in Calcutta, Bom-
bay and Delhi, passengers are Suffering, A
heavy rush of passengers is there at peak
hoturs and not even the mimimum facility
has been given to passengers.

Then, 1n the last Session of Parliament,
I raised an important point about the Ins-
troment Landing System which was instal-
led, spending Rs 200 crores, in Bombay
Awrport It 1s not utilised, The reason
gwven by the authorities is very peculiar
They say that they do not have the proper
personnel to operate it. They do  not
have tramned personnel And the pilot
also do not know how to get the signal #~
raised 1t as a special mention that the
Instrument Landing System 1s not utilised
The Mimster has not rephed to me, If
you go to other countries, especially the
countries affected by snowfall, there
smooth landing of flights even if there
1s fog In Delhi Asrport, and in any air-
port around Delh: 1if there is a httle fog,
the passengers can reSt assured that the
flight will take off only after 12 oclock in
the noon. When air services are getting
profits, they have to take care of passenger
facilities also, For the simple reason t
dve to bad weather or fog the flight ceunld
not take off, the passenger has to wait in
the flight jtself, Sometimes the passenger
gets the boarding card and goes to  the
flight and has to wait in the flight 1tself
tll the fog is cleared. 1hus is the sorry
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state 1n which air services are being ren-
dered in our country,

We have got a very modern airport in
Madras, both for international and for
hational services, Such airports have to
be developed in the country, especially in
areas where there 15 heavy rush, Arports
have to take care of passenger amenities,
My demand is that courteous service should
be there by the awlmnes authorities,
Especially the persons who are taking
care of passengers, should be courteous.
I am talking about the comments of the
passengers. I am not talking about
something else. Whenever anmy passenger
boards a flight, one cannot bear the
comments made by him. They say, they
are chargmg so much, There is no com-
petition in the field, They are not taking
vare of the passengers These are the
comments of the passengers who are
going by ar every time in this country
That criticism has to be avoided by air-
lines giving minimum basic facilites to
them.

Another horrible thing, as Mr. Santosh
Bagrodia has said, is that the passengers
are not bemng cared for by the air hostes-
ses (Interruptions). 1If the passengers
call them three-four times, they will go
m such a way as if they have not heard
what the passenger has said. That kind
of discourteous service is there The
traintng which you are giving to the ar
-hostesses is defective It is not proper
1 was flying in the Russian Aeroflot. I
saw how the service i1s being rendered 1
saw it 1n Air France how the passengers’
amemities have been taken care of by
them Even our air hostesses know how
they are doing service for the passen-
gers. In spite of that, they are not doing
their job properly These are the basic
and small things which the Minister has
to take note of and then cure the defect
in the system Supposing there are three-
four compames operating the flights Will
&gldian Airlines  behave like that? I

ow’t think so0 Then to compete with
the other companies, you will definitely
improve the system.

Then, there is a complaint of charging
enormous amount. The MPs from Kerala
have raised their voice about it in this
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House. From Dubai to Coclun, you are
charging Rs 8,000. From London to
Delhi, you are charging Rs. 8,000. What
1s the difference® What is the distance
n Kms? The reason given 18 peculiar.
They say because in this sector
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more
passengers arc there, Awlines is getting
more revenue in this sector. Simply
because passengers are flying in that

sector, can you tax the passengers? You
have to draw a guideline as to what
amount 1s to be charged from the passen-
gers on the basis of kms, or according
to the gwdelines you have. Two types of
replies are given about changing the
taniff The Petroleum Minister says, tariff
will be reduced. (Time Bell), Su, I will
take only five minutes.

THE VICE-CHAIRMAN
NAGEN  SAIKIA):
within a munute.

SHRI V. NARAYANASAMY: Will
the Minister reply?

THE VICE-CHAIRMAN
NAGEN SAIKIA): Yes.

SHRI V. NARAYANASAMY: Sir, I
will conclude within two munutes. I am
very much on the subject. Mr. Minister,
as soon d4s you assumed office ag the
Civil Acviation Minister, you have taken
a bold decsion to fly Airbus A-320.
You have taken a very good decision
and the credit goes to you and your
Cabinet, (Interruptions) That is what I
said The credit goes to the entire team.

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATON (SHRI
HARMOHAN DHAWAN): Thank you
very much

(DR.
Please  conclude

(DR.

SHRI V. NARAYANASAMY: But the
thing 15, we want a judicial probe into

the whole matter as to why Awbus
A-320 was grounded by the previous
Government,  especially, the Prime

Minister and the Cuwvil Aviation Minister
because we know certain facts and
figures about this matter When Arif
Mohd Khan was the Civil Aviation
Minister, we have demanded from him
in this august House whether he is fixing
the responsibility for grounding the Air-
bus A-320. He said, *“yes, I personally
hold the responsibility” That i on
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record. Now the inquiry which was con-
ducted came to the conclusion that 1t
was only the pilot’s error, not the engine
defect Therefore, when the Cabinet had
taken a deciston, when the  Ministry
had approved that thw fhight could be
operated 1n this sector m our country,
why did the Minister concerned and the
Prime Mimster took a decision which
caused a Joss of more than Rs 171
crores to this country? They should
be squarely blamed for it and they
should be held responsible for 1t I want
the Mmmster to take a bold decision
in "hauhng up the persons who were
responsible for taking the decsion to
ground the amrcrafts Airbus-320 so that
the country would know  the wrong
decision taken by those persons would not
be tolerated anymdre

With these words, 1 conclude, Sir

SHRI DINESHBHAI TRIVEDI Mr
Vice-Chairman, Sir, I rise to support the
resolution moved by my  colleague,
Sureshy He has spoken about the tech-
nrcal aspect 1 fully associate  myself
with him It 1s only on the political
aspect which he talked about, I have a
difference of opmon So I will very
briefly deal with A-320 He has made
an excellent representation and I am
totally, hundred and ten per cent with
him that this country defimitely needs to
think in terms of safety of the airport,
the amrcraft and what have you But
when we come to the political angle,
then unfortunately things get a little d:ffe-
rent Sureshp did mention

SHRI SURESH KALMADI You look
beyond the political aspect

SHRI DINESHBHAI TRIVEDI That
1s what I am doing , (Interruptions) 1
was talking about the working of the
Civi] Aviation Mimstry I spoke with
my heart hke you normally do As far
as A-320 is concerned, we have known
that the Ramdas Committee was appoin-
ted just to find out and the Government
was not mn a position to say whether
the arcraft was safe or unsafe If I
remember correctly, T think, there has
been too much of hue and cry made
here regarding Govenment's certifying the
aircraft a, mot being safe T don’t think,
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and even the Minister concerned, if I
mistake not, mentioned that we were
not m a position to say it Today also
we are mot i a posiion Only the
techmical expert  commitiee can  say
whether the aircraft is safe or unsafe
And there 1s another angle, mnot only
whether the aircraft is safe or not safe ¢
which 1, the infrastructure

You talhed about the bullet tran of
which the Mimster concerned had given
the example and T would like to repeat
it The bullet train in Japan may be
very, very safe, but can we import the
same bullet train and lay 1t down on
the track 1in India and say, well, it 1s
running n Japan, it 1s running in France,
why can’t it run i Inda Yes, 1t can
tun i India providzd yca have th
infrastructure and that 1, where I make
my observation that today if this Gov-
einment  has  declared thris  amcraft
safe, then what 15 hoiding the Gov-
ernment from flying the entire  fleet?
Why only five aeroplanes? Why not the
entire fleet? Because the major portion of
the fleet s sitting on the ground!' We
are stil} losing money, Mr Kalmadi We
are still losing the same amount of
money, may be, even mors The reason
you know, I know and the world
knows 1t 1s basically the mfrastructare
The pilots have told me that there are
not too many pilots specifically trained
There 1s a question-mark on therr tran-
g programme itself | ’ﬁ

SHRI SURESH KALMADI 1 would
Lke to know what your Government,
V P Singh Government, did in the
last eleven months for improving the
infrastructure for A-320 and what they ~
did towards pilot traimng in the last
eleven months

THE VICE-CHAIRMAN (DR

NAGEN SAIKIA) He 1s not su
to give any clarficaions Mr  Trivedly

please carry on -

SHRI DINESHBHAT TRIVEDI We
had appointed the Ramdas Commuttee
and at present the induction  which 1s
bemng done, T am sure, is done as per
the Ramdas Committee’s recommendation,
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SHRI SURESH KALMADI' Ramdas
Commuttee has nothing to do with the
grounding of the awrcraft or its re-induc-
tion Ramdas Committee only went into
the gamut of safe operation, what should
be done for safe operation

THE VICE-CHAIRMAN (DR
NAGEN SAIKIA) Pleased don’t 1nter-
rupt. You make your point when you are
called to sum up

SHRI DINESHBHAI TRIVEDI
Sureshyi has answered his own question
that the Government felt that the opera-
tion of that aircraft particularly was not
safe because the confidence of the tra-
velling public was reducing to zero That
is why, let there be cost factor but we
cannot jeopardize the life of the travell-
ing pubbc in India As far as that s
concerned, I personally fully backed up
thé decision of the grounding of that
aeroplane

Another point 1s just by cnhancing
and modermsing the amrports I am not
sure whehter we are going to reduce
the chances of arrmishaps (time-bell) S,
1 have not even taken my breath For
three minutes he interrupted me (tme
bell) T will just take up the main points
We just have to sit in an aircraft to see
the real secularism You see the faces
of the travelling public Somebody calls

Allah somebody takes the name of
Jesus Chnist, someone else  takes the
name of Krishna, before the  amrcraft

- takes off because they are not sure whe-
ther they will get amother chance or not
That speaks for itself that air safety in
this country 15 totally neglected And I
have a lot of hopes in this  young
Minister I have known him He 1s full
of enthusiasm and with an open mind,
and I am sure the safety angle would
be considered and it will be on the
top of s mind T would hke to mention
here that for safety the agency  com-
cerned 1s the DGCA and I say with full
responsibility that it is the DGCA who
should be held the culpnt, because he
“is totally callous We have bad so many
courts of 1nquwry, so many reports are
comng But the recommendations are
never taken nto consideration, they are
never taken sertously There 1s a kind
of bhai bandi which 15 used in colloquial
langnage beiween the people T€ s very
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easy to put the blame on pilot error. Are
we gomg down to the details as to why
the pilot error took place? Why are we
promoting that mlot when he is not
fit to fly the arcraft? Agamn bhai bandi.
There 1s no system. We can have the
most modern equipment and the most
~modern  aeroplanes, everything most
modern, but unless and until you have a
proper system to monitor, a proper
accountability, nothing 1s going to change,
in spite of the best equipment you have
That 1s where I would like to draw the
attention of the honourable Minister, that
this Safety Department of the PGCA
should -not have the same boss In other
words, the DGCA should not be report-
mg to the Ministry of Civil Aviation be-
cause that i1s where bhai bandi comes. I
am _not casting any aspersion on any-
one But out of our basic nature bhal

i bandi starts 51§ g3 groer ArEHy § FE

"FITHT KU TAFT I 1 will give you

one specific example Thers was a near air
mushap m Calcutta. I made a Special Men-~
tion about 1t There was a report of the
Safety Officer and he held directly the
pilot i command responsible Now I do
get a reply from the Mimstry concerned,
“No, there was nothing wrong found
with the plot”, because some of the
bureaucrats must have said it. But I have
a copy of the report of the Safety
Officer So, these things have to be taken
nto consideration.

1 do mention about licensing of the
awrports  (fime-bell) T will take only two
minutes In conclusion only I am saying
that there must be hcensing of the air-
ports If an aircraft has to have a
Iicence, if the pilots have to have a
licence, if the engineers have to have a
hcence, why not the airports? Once we
have licensing of the airports, everything
will have to be checked on a day-to-day
basis, because we have equipment, as
Sureshpn very rightly said, which don’t
work A small thing like the fire fighting
equipment—the truck was not starting
because the Dbafteries were down. Once
we have the licensing of the  airporf like
-they have in other countries, some of
thess things would be eliminated As far
as the question of bird-hit is concerned,
_1t 1§ a very impoitant thing But ¥ am
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afraid that airports like that of Bombay
are having problems because we do not
know where the jhoparpatti  hutments
start and where the runway ends, If
this is the way we are going to carry
on, I am afraid, in spite of the best
efforts we arc going to be in for a
very very dangerous situation as far as
air safety is concerned.

Once again, Sir, I congratulate Suresh-
fi and I support the Resolution moved
by him. Thank you.

SHR KAPIL. VERMA (Uttar Pradesh):
Sir, I begin by lending my support to the
Resolution moved by my valued collea-
gue, Shri Suresh Kalmadi, who knows
much about the subject.

Sir, 1 support the demand of my
colleagues for a proper inquiry into the
reasons why the Airbus A-320 was
grounded and, as was suggested in the
morning, it would be much better if it
is done by a Joint Parliamnetary Com-
mittee. The Report of Mr. Justice Bhatt
on this accident has already come and
it has confirmed the findings of the
DGCA been that it was a human error.
In fact, I have been demanding that
this Report of Mr. Justice Bhatt should
be tabled. The Minister also had pro-
mised that he would table it But so far
he hag not done it

SHRYT HARMOHAN DHAWAN I
would do it in this Session itself,

SHRI KAPIL VERMA: Also tell us
about the follow-up action that you are
taking to see that seuch disasters are
avoided in the future In any case,
Sir, it 15 good that the Minister has
decided to reinduet these aircrafts. But
I would like to say ome thing We have
about 90 airports or so and most of
théem are ill-equipped. The main thing
is that the ILS, the radars, the VOR
equipment and other such things must
be provided in proper way and other
equipment modernised. In fact, there
is a controversy about the ILS in Delhi
The pilots say that it is defective I
had raised this question even during the
time of Mr Rajiv Gandhi. But the
then Minister said that it was all right,
But the pilots say that it is defective,
The Inernational Afrports Authority of
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India on the other hand says that the
pilots are not properly frained. So, I
would like to suggest to the honourable
Minister Let this controversy be settled
and for this let there be an inquiry by
an expert committee into it. In {
meantime, the pilots also  should be
adequately trained When you are think-
ing of Thaving a Grade Il ILS for
Delhi, at least you must have proper
people to operate and 1if it is not
properly working, then it is scandalous.
T hope the Minister will reply to this
question when he deals with this as
to what has happened. In fact, the
commercial pilots® Association says that
about thirty per cemt of the airports
have poor navigational aids and they
are outdated. Also, the Non-Directional
Beacons at Jeast in twenty airports were
defective and some corrective action had -
to be taken. The Minister must look
into it The Rs 240-crore modernisa-
tion plan for Delhi and Bombay has
been delayed because of the controversy
between the Civil Aviation Ministry and
the Department of Electronics because
the latter has been insisting on the use
of indigenous equipment and machines
But we know that the indigenous instru-
ments have not been working satisfac-
torily, Even the Air Force have rejected
the radars manufactured by the HAL at
Dundigul and the radars that are being
put in various places as produced by HAL
are not functioning well. So you have to
get them imported  Then, the VOR~
equipment at Bombay, T am told, is not
functioning very well

The Gujarat Electronic ILS s not
working properly. The Minister should
tell us about it. The HAL has stopped
the functioning of this, The new factory
that has been allotted production of this
has not started it What are you goimng to
do? T would like to know Then the
BEL secondary surveillance radar sys-
tem that yoy installed a; Bombay eleven
years ago has not been functioning well,
You have to look into it >

Now, Sir look at the airport at Iuck-
now, the capitay of the biggest State in
India, Y do mnot know -whether the
Minister has ever visited that airport. It
is almost in an  antiquated condition.
There is no proper waiting room, There
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are only two small counters. You cannot
get a glass of water, one day Some time
ago. Once there were heavy rams and
some acroplanes were diverted from
Delhy to Lucknow. And will yoy believe
me. here were no staircases available?
Sy a starcase that 15 used for white-
washing was put there, It 13 most scam-
dalous.

SHRI HARMOHAN DHAWAN-
When did iy happeny

SHR] KAPIL VERMA: Now, I sece
from the replies of questions that Rs, 25
lakhg has been proposed and proposals
framed for modernisation of Luckpow
awrport, What is Rs, 25 lakhs? Even for
Banaras awrport [ have no  quarrel
with thrs allocation because 1t 18 very close
to my home town—the allocation 1t s
Rs 195 lakhs, It is all right It should be
Rs. 195 lakhs, But compared to that
Lucknow 1s much more mmportant. T would
suggest to the Mimster that you please
ingrease the allocation for the modernisa-
tion of Lucknow airport and then make 1t
a respectable place because all kinds of
flights are coming there now. The facilities
that are available at preseny are most
inadequate. The amenities available for
the travelling public, as already pointed
out are most inadequate, When Mr.
Dhawan was not a Minister, he himself
must have faced all the problems that
ere faced by Members of Parliament

ere and the ordinary travelling public
coming there. The most important thing
is that you are given wrong information
on arrival and departures. At that last
moment you are told that after some
time say now in half-an-hour more or one
hour more the plane will go. This press
goes on increasing at least the young
Minister must be something I am not de-
manding any special provisiop for Mem-
bers of Parliament, but for the general
ypublic the amenities must be 1mproved
becanse the ticket fares are going up

ething must be done about it. News-
papers say that there were irregularities
in repawrs at seven workshops at Bom-
bay This is something scandalous You
must look into it and tell us what von
are going to do about if. There mudt be
a crash plan formulated for Improving
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and modermisation of these fhings, When
you have a open sky pohcy inviting all
kinds of tounsts here there must be mo-
dermisation of arports and eguipment.
You are spending Rs. 1000 crores on
purchase of A-320, I think a part of
should have been diverted for having some
proper infrastructure Ike ILS radars,
VOR and these things. At least you must
look into these thungs. (ZTime Bell rings)
Thank you,
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PROF. SQURENDRA BHATTA-
CHARJEE, Mr, Vice-Chairman, Sir,
my only quahfication for participating in
this debate on arlines 1s my few hundred
fights das a Member of Parhament in
Indian Awrhnes, or carher, at Govemn-
ment expense, At my Own expense, it
was perhaps og twg occasions that I
coulg travel and at a cost of not more
than Re. 125. So, I do not agree with
Mr, Suresh Kalmadi or even with Mr,
Kapil Verma that it has anything to do
with the common mag of the country 1
general, It concerns mainly the affiuent
class, It goes without saying. But evenm,
then, thewr lives are also valuable or no
less valuable, Mr. Kalmadi’s Resolution
18 a well-imed Resolution, no doubt, It
highlights certamn -aspects of the fuaction-
ing of our awhnes which cap be DE8~
lected for long omly at great peril. But,
Mr. Kalmadi had to dive from which is
more or lesg 4 technological area to a
political arena under politica)} compul-
sions, The question of grounding of
A-320 does not, perhaps, start from
there. He himself has referred to that
pont-whether our country has been gbie
to keep pace with the sophistication of
the originating country, in this case
France which produced the airbus
A-320 Sir, T was -acquainted with wire
pulling but not fly by wire Before A-320
crashed at Bangalore airpori at the cost
of so many lives including the pilots and
that ig the way of the aircraft; when
it perishes, everyone perishes 1 have
beey in the habit of telling at the end
of every flight that I have survived et
anether flight, I do not tell it in my
home Once there was & bird-hit and
immediately the news travelled there.
And hag a lot of difficulty for more than
one month; I was not allowed to travel
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by ar. So, the question of air safety is
very important  Very important indeed
1s thay where we arg mmporting a very
sophisticated aircraft, the essential pre-
requisites are no 1gnored. I travelled
perhaps on  five occausions 1n these
A-320 awrcraft It seems to me to be a
premrer aircraft, no doubt, But had I
been in that Bangalore fhight? Anyway,
when the previous Civil Aviation Minis-
ter grounded 1it, 1t was on the question
of air safety, He saud, safety first, safety
second and saféty last. Iy Mr. Kalmad
or Mr Naragyanasamy and other chal-
lenged that, let them come out with that.
But why' hag they not challenged their
own Government which, without looking
at the “essential pre-requisttes for i1mport-
g such an airctaft, purchased this air-
eraft at g great cost? And I am not go-
ing into- the question of kick-backs or the
other thing 1 say, everything 15 worked
out. But does that mean that you
exonerate everything, every indiscretion,
every thoughtlessness with which this
arrcraft was inducted into the Indian
Airlines, 1 am sure Mr Kalmadi would
reply to it He is a well-versed person
in this particular field I beg to be ex-
cused that T wouldn’t be able to listen to
is reply but I will go through the record

later on, of course, for my knowledge
But the question is, this 15 not a good
habit  Since 1980, 1t was the Janata

Government which was responsible for
all the misdeeds in the country Now it
18 the 11-month period of V. P, Singh’s
Government which has turned the coun-
try upside down, which was put on an
even keel by Mr, Rajiv Gandhi If
this 1s the attitude it is not, I would
sky, a scientific attitude: it is not a pro-
per attitude, and therefore, should best
be avoided while we raise our voice over
whicy, there is total agreement 1et there
be an enquiry into the entire matter, to
apportion the responsibility,

To my mind, 1t _ seems, the Prime
Minister in’ the morning was correct, or
near correct, when he said that there
was some, indecision in this matter. So
‘ar as I remember i my memory does
not faii me—the Gulf Indians were

ttinsf»orlqcl_ by this A-320 _aircraft. If
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Gulf Indians could be transported by

this awrcraft, why not the peninsular

Indians? What 13 the fault? Why 1t

could not be done” I that respect, a

question was raised, and the Mumster
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himself would later clarrfy this pomnt and .

how the aircraft was mducted again

Whenever we try to criticise somebody
or the Government on some issue, we
should try to put it in a proper perspec-
tive  That 1s my request Mr. Kalmadi's
Resolution, so far as 1t goes 15 wholly
supportable I do whole heartedly sup-
port 1t and I would request the Govern-
ment to announce a decision, making 1its
priorties clear, taking into account the
number of passengers the proportion of
the public that enjoys a Jarge investment
compared to other who constitute the
major bulk of the population The Go-
vernment shoulj make its priority clear
Let the Government give 1ts decision 1n
the matter

In the meantime, 1 would request the
Government not just Mr Kalmadi as
the practice, to withdiaw the Resolu-
tion, but to indicate 1its own muind on the
issues nvolved  keeping m viey  the
prime consideration of  passengers,
safety Thank you, Mr. Vice-Chairman

THE VICE-CHAIRMAN (DR NA-
GEN SAIKIA), Now Dr, Abrar Ahmad
He said that he would complete 1t in two
minutes

Mo WAV WERT (90T ) ¢
qrawrerer wPeT, @ad qgd ar §
AT #AT ST FY gITEH-320 FY
oy & fag sarf &ar swmar E
foad gty 3w & O Ty W
ratT @Y W oar ) § e gqmd,
grad ggan’ wfadf st g @
gafte w7ar § fr gw oiw & w0
3 ofgx 1 Twaw faq anf Y@
AW T TW AT A FHIT I FATHT
qdumar &, Sawt oiw % fafeax
¥ 3 &Y Wt awm gad SN QR
e ¥ Imr g fewardT o

& q9fs &) fawe faar & wafen
# 42 W o wrg W | wwATE W

I am giving him three minutes

]
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ay

S w@r § § IR g0

S,

qq

3,

FE & | & Wy 99 TN
IR ¥ F IO I Al qYET *
A ¥ wrET ATHM | OoeqTA OF
a1 52w & fowsr sy frssr w3w
U Qv w3 wiowdifas ad.
FEY | ST ¥ IR dlA QAEd.

Fbéﬂ’
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T
T FWE | TEN qga AW A

|

g, 99T, WYY W AT | qA

gie 7@ war & faqag ast §.
g @Al ¥ @ fgt s ¥ AN A
aETama a1 ASfedwT guy @
AN 5 A9 AT S D g
99 F a6t A o oW @ § o W
ot w1 ¥ 9% wy @ § qafE wwge
H_HOMALT ZaTE WS qEAT wgqd
g e fow® fag w6 o ¥ 28 g+
T ar @1 %‘ﬁs‘amﬁ gaddia gard
AEIT AT A |

wiffs oder gfie ¥, wmfow
gfiz 3, fafoa Sare 1 gfiest & vamr
neafus weew ¥ 1 -

@A § gmA @ -wgen 4@
w0 gAY ¥ wgAr Wpw fFoww
F IS WIE T GTE WF A
gfic o R SR femTa gard-
grer gqw & fou gmaoaw - wng
a<, fagd waema v feafa gax
@ | g S ARy § oy
Wt ot wifewrd ST 4 -

W FATET GG o g g
ot gaT ufadst =« ot ff, 3Aw
FTH &€ @ w8 § r g #F -
T aFAR SR o, wrE N @
g 1 amggE wOE-F0 e
gq org a% 1 AT § 1 1 S vEE-
qut wry § o R, o
i3z 99 fwar o AT eww oF
I AT Aot ¥ §F 3@
e W § e wofen & T
At %7 W E 1w ¥ gz geaw
|t §, *fFa gars amgr o =g
T4z & gfedw ¥ A w@d- TR
qt §, F4ifE g, Tt NG
qgr & A WY fae ag sfa ad

a &y
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A F 1 g avta S fagear

gad ger wfeax §, @ arfes 3fe

3§ 98 FgT wETw ¥
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ety @, fagsr fewmfaa
Ffeedror & aga weea &, QA wEE-
qu 998 9T J€F AW N F qra-
Wg W WIS qF F1aga dar ot ey
gFTT F1 GAT JAT 4G Fev §

q1 @S AMENT F [ET A
Ad frder & T o7 & swamga
91 ar [atd, Foifs aw foq o
FA T YN ¥ WEgA &
asg q qg a5 fadwy et o
afeT ga< afay A P RS
g wafers agfer @ & o
YRS |
SHRI W. KULABIDHU SINGH
(Mamppur) Mr, Vice-Chairman, Sir,
thank you for giving me this opportu-
nity to say something on this important
Resolution.

I fully agree with the Resolution of
Mr. Kalmadi so far as the contents of
the Resolution are concerned. Bug I take

exception to what he -said later, while
speaking on his Resolution, insinuating
the previous Government regarding the

alleged loss of Rs. 500 crores and
the findings of the Committees.

about

Before I come to that pomnt, I would
Iike to pomnt out cue thing mn regard to
Manipur which State I represent here
Earher, we had the Delh to Imphal ser-
vice for 11 years, from 1979 onwards t'1
18th February, 1979 For more than 11
years, the people of Manipur were having
dailly air service from Delhi to Imphal via
Patna and Guwahati and vice-versa  But
from 18th February, 1990, after the Ban-
galore crash, this secv.c¢ was cut off. We
have only the service from Imphal t6
Calcutta It takes twn days to reack Dclhi
from Imphal I had the privilege of raising
this 1ssue in the Octover Sesslva of Parba-
ment by way of a Spezial Mention 1 had
also the privifege of meeting the new Civil
Aviation Minister, Mr, Harmohan Dhawan,
and 1 explamed the matter to him. I
pointed out to lum the plight of the people
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of Manipur. He was very kind enough 10
assure me that ¢his Bight would be re-
sumed soon I thank him very muck fcr
that. Today, I take this opportunity agan
to remind the hon Minister, He should
take steps to resume the daily service bet-
ween Imphal and Dellu vie Guwahati and
Bagdogra. This 1s my réquest,

The next point I woald like to make is,
Mr. Suresh Kalmadi anc some othes
friends from the qther side have made in-
sinuations in regard to the grounding of
the A-320 awcraft. W> had two Com-
mittees, the Ramdas Commuiee and the
other Committee, in relation to the Ban-
galore crash and the quality of the A-320
aircraft. The reports of these two Com-
mittees, shghtly vary I do not want to
go mto the details But our friends from
the other side accusing the previous Gov-
ernment 1n regard to this grounding is very
unfair, Only this morning, the Prime Min-
ister appealed to all of us, Members of
the House, not to press for this. The rea-
son given by the Prime Minwster was that
it would expose us to the world Thit
means, our pilots sl be exposed, the
credibility of the Indian nation will be
exposed. What will be its implications
everybody knows So, f you want to ex-
pose our pilots by sayiaz tha: they were
not duly tramned for th: sophisticated air
craft and all that, I thiag it will not be
good for the nation I appeal to the Mem-
bers on the other side not take political
advantage and not 0 put blame on the
V P. Singh Government or the previous
Government for its tschnicabities

SHRI SURESH KALMADI' Whom to
blame?

SHRI W. EULABIDHU SINGH: With
these words, I thank you vety much

st o afgw (AT w2m) ¢
Mgarsid ARy, qH WMAR A
& fou awa fiar g fau aane
# mrad g FAATE S W gA-
e T owrE g fF RN AW
- N o | s feaw
arenm Frar &)1 wre gwrd oy dfean
exAEFg ar um< gfear @ gEEY
ot wfxdw & Jard 8 & awad
g f5 97y ot frredaer o,
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g forgutyar &t 9 UF q9 §
TG GFRT JAT &1 T TF THWR
¥ tgr-teﬁf% e # %;g ot &
AT T T I9 gur
aa"l‘,gag g M IEE wE v
waear TE @ S o qET T
et & Q@Y wE Trem ¥ AX AL
79T Aaed A aF GHwE o

WY, gq § FE gL Fr TAar g
TATF Y ¥ wK ¥ de F
TqEd 320 ¥ CRRE gmr a9 &
gar i a1 fear) gEwr Ww-
difewior s¢ fear a1 f5 @ A
gAE wE A AT W U W
a7 v an, I feq ge-gam a9
qr f5 9ar g g1 WE qga 9w
a T ugR aET ) wufs aveEe
¥ gur IO A 41| IEN  qEAE
agaet &1 aww § ag srar A
g wifs auq FH g1 & Famr
ity o ok agt FQ o aea
FHT gATQ S g @ ¥ gEr
¢ vaar aww ar fewe ewrw A
gt arfge g0 I gESY Fwg X
Ik § T AR W oST B aqiw
Fear gy fr q@ Red el et
AR FT AET AT [ AT AT FIAIT
§ s @ fAT, Fgr 9 wwa &Y
@ g | A g, ey agr @
HTEY @ FY TF 92 ¥ AFT FA-
FN 6-6 HE TF UFT QRTIE

§ T qWTC £ VST g &
T F CASE FW <@ fr Arg e
¥ qe RIIR GICAT, TF A X 1€
sewt wafs ara’ TEr AT ¥
qY §F T @ WRGT | AR
gy @ Far fear s fs wree
6 %2 IT E A 6 WS H mEw AU
NI4T AT Hr QT WT AYAT WA
FM FT ¥ MT Qs g F

QAT Qg | AfET 9EET aRETY WH
2 var W wy & fr AW ag
%2 # wgr oo, w9 ¥
THIEE QA A7 wrET, qF UF
71T gATE WEI ¥ MW um oE
nqwr gar f5 g S & arm §
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qaq ¥ a1 g wivedl & w@T g
fs agn wlwgat faafasr @ @,
wgga & A & wr ow e ogad
sy # 45 & v @ meEr ¥
ut g ¥ zwfoe &% ww gry &
8 WY eqra It Arfge /Y1 Qw
AT T QX F G, AN Yag 8D,
wY FY ey, q9ET A ATEA, TH!
| e}, OF g1 T’ FT |rar foerar
g S A duad A g W
N I gue ar afcdw & &
A&t St # wepae ¥y o;ign fa
fagd faar A, F Y a0 4w,
gt § Y @ g1 fF ome
Y wg fadiww g§g amr feuw ¥
T JuR IO WA I =mEwqr ¥
gurR @t # g wfam w2
afer sgf ov gva afem o
& ardt &, § 4 shadvr? & wwar
¢ f& adt s s fer At nwer fawr
Qe i g § afeel & fae o
At fav

qreqae, S gl verdl § faew
gar ¢ ¥ fag & @ St
wr fearr WA fo ge qwm
fatn earq fear srar wifge ) afea
# foors R gaw ¥ ey gl
gt g arfge | geaaig )

SHRI HARMOHAN DHAWAN: Mr.
Vice-Chairman, Sir, I a@ so-ry to say that
I was sick, I came late m the House, I
came in the afternoon and with sore thioat
I wiJl not be able to speak much. I tried
to attach great wmportance to Mr. Suresh
Kalmadi’s Resolution and I saw to it that
I must be presemt here to listen to him
and to other hon, Members on the Reso-
hation,

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): I had given my

~ >pame, At least we shou’d have been told

that T would not be allowsd to speak.
Your honour should havs been kind enough
to tell me that I will not be alowed to
speak. At least, I wouid bav: gone some-
where else instead of waiting here,
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THE VICECHAIRMAN (DR. NAGEN
SAIKIA): You did mot give your asamse
earlier. It 1s Private Members’ Businses
and you...

SHRI SHABBIR AHMAD SALARIA*
You should have {old me that F wouls set
be allowed to speak.

THE VICE-CHAIRMA~N (DR NAGEN
SAIKIA): No, no, you a.2 m.: allowed
to speak now.

SHRI SHABBIR AHMAD SALARIA:
What is painful s...

Yo [AFAT HPAX (Usr@ArT) -
UANTEAR WERA, I T T
T &1 qAATT F) T NA¥E Ao
fawr srar &, nT Sy A AR
T AE ar AT PRSI
H ¥ faar argr )

THE VICE-CHAIRMAN (DR NAGEN
SAIKIA): 1 have already asked the Minis-

ter to speak. He is now speaking. Plsasc
don't interrupt him.

s AR JWHT €7 (5r)
9| o6 gw WAt v § e,
gdar 3 ®@ g &1 W PR
M A N A P W ag
qrade Fad BT FFaT &1
aqt 5 fafe amt o, @ gt
ws-us ffe 3 fifsm

THE VICE-CHAIRMAN (DR NAGEN
SAIKIA): Today is a Private Mombery’
day and we shall hay: to coniplete ths
dmscussion before five o’cluck, and Govern-
ment’s views also haye to be placed. Ocher-
wise the whole disgussian wii  become
fruitless .. (Interruptions) ,.. Honourable
Member, you gave your pame too late; yox
should have given 1t eacdlisr,

© off sgraw avhw (sfeast dnrer)
weed ¥ IwT ¥ oafewrs Y 1w
ifqz |

=t welc ngee FwP@ET - ag
gAY T e B
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THE VICE-CHAIRMAN (DR NAGEN
SAIKIA): Please let the Mumster speak
because time 1s gomg out of our hands 1
request you to please take your seat..
(Interruptions)  Please take your seat
The Mmster has already; <tarted his
speech Please. Time 1s gomnz out of our
hands.

st WA ANEL 3T FA-
T-F WA gH adr S fv oA
HT FT T8W AEr fwewm)

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA)* This 1s Private Members® busi-
ness and we have to complcte this busi-
ness before five o’clock, and Governments’
views-point  1s also to be placed here
Otherwise the whole discussion will be-
come fruitless * *‘You are not listemng to

me .{(Interruptions) You are only
speaking
st e gifar:

feed ard QA Vv, frew A
ard ? ... (egEen) .. .gw AT AT
¥ aq !

THE VICE-CHAIRMAJ (DR NAGEN

SAIK}A). You kinlly take you: seat You
should have given your name earher

( fnterrupttons) e

ot Wi wgwe  garfar: ang
AT §ar dqqq7 g1 § AT
0 03T T QI E L. () .
QYT ¥ AW gAY AT AT QA
&% 1 g0 W Far Fafear @7 @
@ gar wegw T @ § fremd
w¥ aFq & T8 g AT e §
g A € @ e A QAR e
3! W Ymx wre A aw
e, BN wE gt @ T o
W uF fafre adt W) g wed
Ficereudt § wy g fe& Ay
Ar gifs Y &7 g9 oY Agvedt
gt &, qur & fog & Ay auTRn
A A AeET WA ATE E 1 gW 9T
I /R

Wt Mgy AW AR B FA-
e qr M Ffw Ak ow fafee
g i dife ’
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ot meiX sgwy @A foar - g
Fg AT ? QE F o EA AT
RodY qre wgy dfee) ST X
waFr gStred@ XL (TmEwW) . .
g} fesre greegw  fefexfyra
Bl Wr g g% wArgme g aifw
qrd ¥ @Y A1 £, . (saAa) .

THE VICE-CHAIRMAYN (DR NAGFNMN
SAIKIA). Mr Salaria, I request you kindly
to take your seat. You shoiid have given
your wmame earlier (Inrerruptions) Will
you listen to me? Ars you bsteming to
me? You gave your nam: {oo late You
should have given it earlier.

SHRI SHABBIR AiMAD SALARIA:
Two hours ago I have given by name.
You should have ask:d mz to ge out
because my name wouii not be called
At that ume 1f you hal told me, had 1
been forewarned, I would have gone I
had very important work

THE VICE-CHAIRMAN (LR, NAGEN
SAIKIA) Mr Salaria, pleasz listen to me
Knowing fully well that todas 1s a Private
Members® day and knowing fully well that
Private Members’ business has to be com-
pleted before five o'clock, you gave your
name too late, just half an hour before
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Please don’t waste : thz time of the
House (Interruprions)

SHRI SURESH KALMAD] You can
walk out  (Interruptions)

SHRI SHABBIR AHMAD SALARIA*
Why should I walk out? Who are your to
advise me? Is Mr Kalmad: holdmg a
parallel Chair here or what, Sir, your
honour 1s sufficient to talk, sufficient to
point out, sufficient to put us down, but
why should he also come 1n here? Has he
also taken the role of 1 marshal or what?
For a mimute only I waatel to speak We
have very pressing ini‘e s to state but
unfortunately, we hase bes1 throattled

THE VICE-CHAIRMAN (DR NAGEN
SAIKIA) Please make your points, Mr
Miunster

SHRI A G. KULKARNI (Mahaiashtra)
How can be fimsh now?  (Interrup-
fions)

SHRI HARMOHAN DHAWAN:* Sir,
very important and vital issues were rais-
ed by Mr Suresh Kaymadi and other
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honourable Members. 1here 1s pauctty of
time today and I am gomz only to shortly
touch on those, but I would like to assure
the honourable Members that I have taken
exhaustive notes of all th comments and
suggestions which the .ndrvidual honoura-
ble Members have made, and we will take
care of them and come back 10 you as
quickly as possible.

Sir, I am grateful to the honourable
Members that they have commented upon
our mduction of A-320 and complmented
me and our Governm:nt. I am extremely
grateful to them and 1 assure them that
the way we have inducted A-320 1s in a
phased manner Dineshji has said that out
of the 18 only five or six are m operation
and that it is costing the country heawvily
I would like to wnform him that seven
such planes are @ operation nght now,
and the rest, as we said, ale going to be
inducted in a phased manner Theie 18 a
Pilot Refresher Course going on, and when
more and more pilots get trained, we
will be inducting them in a phased man-
ner We do not want to act in haste or
the way the thing was done When we
got this fleet, the Indiua Airhnes was
not at all prepared We must admt ths,
‘In handling such a sophisticated aircraft
things went wrong <oma:whers But we
do not want to do an; nny in haste We
are trymg to do 1t and trying to re-induct
the entire fleet as qaickiy as possible.

SHRI A G KULKARNI: Just, would
you please vield for a moment? Sir, it
18 five o'clock We arz waiting for the last
three days for clamfizations at five o’clock.

THE VICE-CHA(RMAN (DR. NAGEN
SAIKIA): It will com:, it 13 coming We
are going to take it up

SHRI A G KULSARNI How can we
continue with this Resolution?

SHRI SURESH KALMADI
fimsh it Mr Minister, finish it

He will

SHRI A G KULKARN!
sorry, he cannot continue
say that he will continue?

1 am very
How can you

THE VICF HAIRMAN (DR NAGEN
SAIKIA): Ho s conciwdmg He is going
to conclude,
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SHRI SURESH KALMADI Your waich
is fast,

SHRI A G KULKARNI You just see,
it 13 5-01.

SHRI V. NARAVANASAMY (Pondi-
cherry) Please correst your watch

SHRI A G KUY {ARNI My watch is
already corrected I don’t want to be told
how the watch 15 to be scan.

THE VICE-CHAIRMAN
BHASKAR  ANNAIJL MASODKAR) -
The ume for the Pnivate Members’

Business 15 up, and we must proceed to
other business

(SHRIL

SHRI A. G KULGARNI. Not clari-
fications?

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Of course, clanfications are there.

The Hon, Mimster’s reply 1s incom-
clustve What can be done? We must
follow the procedure. The  Resolution
has been talked out.

SHRI S JAIPAL REDDY (Andhra
Pradesh) The Minster 1s not well He
can reply later The Resolution has
already been discussed.

THE MINISTER OF FINANCE
(SHRI YASHWANT SINHA): In one
minute, two munutes he will finish. Let
us complete this formaliy

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR)-
There 1s no question of withdrawal, It
has been talked out, it has been dis-
cussed

Mr Kulkarm, if you have no objec-
tion, one minute

SHRI A G KULKARNI: I have got
no objecton But I am 1n the queue
for the last four days Not me alone,
but there are many of my friends. Are
we getting a chance? Otherwise tell us
We will go out instead of waiting for
another half an hour I have got go
objection to Mr. Suresh Kalmad’s Re-
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solution being discussed further; I have
got no objection at all. How can he
finush in one minute?” Go as per the
rules,

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR).
Please fimsh 1t 1n two mnutes

SHRI HARMOHAN DHAWAN: 1
can, If the hon. Members allow me to
do 1t, I can fiush 1t in one minute,

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR)‘
You can.

SHRI HARMOHAN DHAWAN: S,
1 have taken note of the suggestions
which have been made Very important
ponts and issues have been raised by
Mr Suresh Kalmad; and  other hon.
Members, I have taken exhaustive motes.

SHRI SHABBIR AHMAD SALARIA-
The time has been extended for the
hon, Mmister.

QT ® @Yo Wley. 7T WIE q3. ..

THE VICE-CHAIRMAN (SHRL

PHASKAR ANNAJI MASODKAR)-
Mr. Mimster, you please continue.

SHRI SHABBIR AHMAD SALARIA:
Mr, Salve, I wil request you not fo
talk hke that, not to do 1it. You are
o very homourable, a wvery seasoned
Member, But don’t talk like that

SHRI HARMOHAN DHAWAN:
I would ke to assure the Members
that we are concerned about the safety
of the passengers and the facilties which
are available at our airports.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
One minute, Mr Salaria has some
pomnt to make. He will write to you.
You may consider it.

SHRI HARMOHAN DHAWAN:

Certsinly, Sir.

THE VICE-CHAIRMAN (SHRI
BHASKAR  ANNAIJI MASODKAR):
Mgx. Salgis, you please write whatever
points you want to make.

HATYA SABHA ]
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SHRI HARMOHAN
1 will welcome that, Sir.

SHRI ANANTRAY DEVSHANKER
DAVE Sir, my name was also there.
Pernmut me also.

SHRI SHABBIR AHMAD SALARIA,
1 may be allowed to rawse it now,

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJl MASODKAR):
All of you can wrte to the Mimster,

SHRI S S AHLUWALIA (Bihar):
He is raising a technical point...

DHAWAN:

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR).
He can wnte to the Mimster

SHRI S. §. AHLUWALIA® ...about
the proceedmngs of the House

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):

What is the powmnt of order?

SHRI SHABBIR AHMAD SALARIA:
On this Resolution I have to make a
smal] submission which I may be allow-
ed to make 'The submussion is that...

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Look, the time is up.

SHRI ANANTRAY DEVSHANKER
DAVE: His point of order is that the
time for the Private Members’ Business
18 over. How can the Minister give his
reply?

SHRI SHABBIR AHMAD SALARIA:
In case it is allowed to the hon
Munister, it should be allowed to us
also,

SHRI § S. AHLUWALIA: Correct.

SHRI ANANTRAY DEVSHANKER
DAVE: One minute may be given to
us.

SHRI S S. AHLUWALIA: The
Mimster 3s not a Member of the House.
This is a Pnvate Member’s Resolution of
this House When you are  extending
tme for the Minister, why will you not
extend the time for the Members of
this House? That is the technical ponit
(Interruptions).
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SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Tt has been

discussed.  Five mimutes have lapsed
already.

THE VICE-CHAIRMAN (SHRY
BHASKAR ANNAJI MASODKAR):

Just listen. The time allotted for the
Private Members’ Business is over. Now
the Minister was replying.

SHRI S. S AHLUWALJA: He can
speak next time.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Next time 1t lapses, as you are aware.
So, let him complete the reply.

SHRI SHABBIR AHMAD SALARIA:
That way I should also be allowed to
say.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
All nght, T will gmve you one minute.

SHRI ANANTRAY DEVSHANKER
DAVE: Two minutes, Sir. My name is
also there I want only one minute !

THE VICE-CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR):
I think, I will have to close the Private
Members’ business (Interruptions)

SHRI A G KULKARNI: Sir, we are
breaking the conventions very liberally.
There must be some convention in this
House Why are we all along breaking
the conventions? So, you please stop it.
Nothing of it should go on.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
1 agree with you

SHRI SURESH KALMADI- Sir, the
Private Members’ business was to start
at 230 It started at 240 Therefore, I
request the Mimster should be allowed
to reply

THE VICE-CHAIRMAN (SHRL
BHASKAR ANNAJI MASODKAR)-
Let us follow the convention I am
sorry. My wview is that we must follow
the convention Since it is beyond
5 o'clock, its time 1s over.

SHRI SURESH KALMADI The
Minister would reply in a minute
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
No. Then other Members will also have
to be given time.

SHEI VITHALRAO MADHAVRAO
JADHAV: Sir, convention should be
honoured on both the sides The discus.
ston should have started at 2.30 and
then it should end at 5. I am supporting
the convention.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Now, the Private Members’ business is
over The speech given by the hon
Minister remains inconclusive. Now, we
proceed to the next item.

SHRI V. NARAYANASAMY: S8ir, we
hope the Minister will send reply on the
suggestions made by the Members.

——

PERSONAL EXPLANATION

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJ[ MASODKAR). Mr, Jaipal
Reddy, you have to make a personal ex-
planation,

SHRI S, JAIPAL RE DDY (Andhra
Pradesh): Mr Vice-Chairman, Sir, I
wanted to rise on a point of personal cla-
rification in the morning but the Chair-
man was pleased to state that I could do
50 after the Prime Minister gave the reply.

Yesterday, Mr. R K, Dhawan made
some rematks wiich I could not hear on
account of the din, As I went through
the records, 1 found Mr. R, K, Dhawan
had said that T had gome fo him and beg-
ged for a Rajya Sabha seat. I would like
to set the record straight. That is the
reason why I rose today on a point  of
clarfication, I was thrown out of the
Congress party way back in 1975 for my
vehement opposition to emergency, I
have since been uncompromisingly oppos-
ed to the Congress (I), When I came to
the Rajya Sabha this time, I came from
my State. We have surpius votes. I
don’t know how Mr. Dhawan made this
prepostrous and presumptuous cleim, It
is utterly untrue and unfounded, I may



